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LOK SABHA DEBATES

LOK SABHA

Friday, August 2, 1996/Sravana 11, 1918 (Saka)
(The Lok Sabha met at Eleven of the Clock)
[MR. SPeaker in the Chair]

OBITUARY REFERENCE

[English)

MR. SPEAKER : Hon. Members, | have to inform
the House of the sad demise of one of our former
colleagues Shri Karan Singh Yadav.

Shri Karan Singh Yadav was a Member of Fifth Lok
Sabha representing Badaun Parliamentary constituency
of Uttar Pradesh during 1971-77.

Earlier, he had been a Member of Uttar Pradesh
Vidhan Sabha during 1952-57.

An agriculturist and advocate by profession, Shri
Yadav was well-known political and social worker. He
served as a trustee of Shiv Narain Dass Nehru Memorial
Degree College, Badaun, member of Zila Parishad,
Badaun and manager of B.R.S. Kutir College, Barbala.

Shri Karan Singh Yadav passed away on 27th July,
1996 at Badaun at the age of 71 years.

We deeply mourn the loss of our former colleague
and | am sure that the House will join me in conveying
our condolences to the bereaved family.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed
soul.

11.02 hrs.

(The Members then stood in silence
for a short while.)

11.03 hrs.
ORAL ANSWERS TO QUESTIONS
[Translation]
Prices of Coal

+
*321. SHRI NAWAL KISHORE RAI :

JUSTICE GUMAN MAL LODHA :
Will the Minister of COAL be pleased to state :

(a) whether Government have decontrolled the
prices of various grades of coal during the last few
months;

(b) if so, the details thereof and the extra amount
likely to be received by coal producing companies as
a result of the said price rise;

(c) whether the Government also propose to
decontrol the production of coal to open more
competition in this sector; and

(d) if so, the steps taken by the Government to fully
decontrol the coal industry?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT! SINGH) : (a) to (d). A statement
is laid on the Table of the House.

STATEMENT

(a) and (b). Pricing of coking coal and A, B & C
grades of non-coking coal has been deregulated by the
Central Government with effect from 22.3.1996. Pursuant
to this, Coal India Limited (CIL) have fixed higher prices
of coking coal and A, B & C grades of non-coking coal
with effect from 31.3.1996. Singareni Collieries Company
Limited (SCCL) have fixed higher prices for B and C
grades of non-coking coal with effect from 19.4.1996.

The additional amounts likely to be earned per
year by CIL and SCCL are expected to be around
Rs. 984.92 crores and Rs.70.42 crores respectively.

(c) and (d). There is no proposal to decontrol coal
production. However, the provisions of the Coal Mines
(Nationalisation) Act, 1973 were amended on 9.6.93 to
allow coal mining for captive consumption for generation
of power, washing of coal obtained from a mine and
manufacture of cement. Captive coal mines for
production of iron & steel had been allowed beforé the
said amendment.

Under these provisions, 20 companies/State
Electricity Boards have been offered captive coal blocks
for power generation and iron and steel production so
far.

[Translation]

SHRI NAWAL KISHORE RA! : Mr. Speaker, Sir, as
per the reply of the hon. Minister, the prices of Coking
Coal and A, B, C and D grade non-coking coal were .
decontrolled with effect from March 22, 1996 and as a
result Government have not furnished the figures. Coal
India and Singareni Coal Ltd. have claimed to have
earned a profit of Rs. 984.92 crores and Rs. 70.42
crores respectively during the current year. | am not
satisfied with the contention that profit was earned after
decontrol. Sir, it is meaningless to earn profit by
increasing the administered prices in place of earning
profit through better management and efficiency and
increased productivity. This increase in the administered
prices results in imbalance in the prices of Coal i.e. the
imported Coal becomes cheaper than the indigenous
Coal. The Times of India carried a news item in its
27.3.1996 daily.
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[English]

“Imported coal in cheaper after price hike by
CiL”

[Translationj

The price of the'imported coal was Rs.1,520 per
tonne and the price of indigenous coal was Rs.1,750
per tonne. We would like to know from the Government
whether they have chalked out an action plan to earn
profit through better efficiency? If so, the details thereof.
As regards increase in administered prices, there has
been a persistent demand by the State Government.

MR. SPEAKER : Please put your questlon instead
of repeating it time and again.

SHRI NAWAL KISHORE RAI : The State Governments
have been demanding for years that the royalty
calculated on the basis of weight is not fair. | would
request the hon. Finance Minister, who is present in the
House, to change the policy and calculate royalty base
on the price of Coal.

[English]

MR. SPEAKER : You are not supposed to make
speeches, otherwise | will not a allow the Minister to
answer the question.

[Translation]

SHRIMATI KANT! SINGH : The action plan for
increasing the efficiency is contained in the Statement
laid on the Table. As regards increase in prices, the last
increase was effected in 1994 based on the 1993 index,
whereas the increase in 1996 should have been 16.7
per cent based on the C.P. formula but the actual
increase was 16 per cent i.e. 0.7 per cent less than the
one worked out.

SHRI NAWAL KISHORE RAI : Sir, my question was
about the royalty, which has not been answered by the
hon. Minister. Sir, we seek your protection, because the
States are receiving unfair treatment. The United Front
Government is committed to provide social justice to
the States in its minimum common programme. This is
a long outstanding issue and an assurance was given
last time in the House that this issue would be
considered favourably. Sir, through you | would like to
know from the Government : (a) whether they propose
to provide social justice to the States; (b) whether they
propose to enforce the advaloram policy? In case they
propose to implement the policy of calculating royalty
based on price, the date by which a would be
implemented?

SHRIMATI KANTI SINGH : Sir, calculation of royalty
based on weight or price is a policy matter. We had
increased the royalty in 1994 and it is revised after
every three years. Now this issue would be taken up in
October, 1997. A Committee is constituted for the
purpose Comprising, Secretary and Joint Secretary,
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Deptt. of Coal, and the Joint Secretary of the Department
of Mines. It has now here decided to include
representatives from the coal producing areas or States
in the Committee and a policy decision would be taken.

SHRI NAWAL KISHORE RAI : Sir, no assurance has
been given as to why advaloram formula cannot be
enforced. It is a serious issue...(Interruptions)

MR. SPEAKER : | would like to know which issue
is not important in the House.

SHRI NAWAL KISHORE RAI : It is a question of
social justice. We seek your protection, Sir
...(Interruptions)

JUSTICE GUMAN MAL LODHA : Mr. Speaker, Sir,
as regards Coal India Ltd., Government has written off
Rs.2,600 crores in order to cope with the various
Government scams. Thereafter a price increase of 20
per cent was effected. The prices of A, B and C grade
Coal was increased by 15 per cent. In the case of
coking coal, the price increase was as much as 10 per
cent, 13 per cent and 20-25 per cent. And on top of it
a claim is being made that CIL is making profit. All this
has been made possible by waiving a whopping sum
of Rs.2,600 crores and effecting a huge increase in the
prices. Besides, the entire supply of coal is made to the
traders and not the entrepreneurs who are the deserving
people and who really contribute towards increasing
the national assets. The Coal India is following a policy
detrimental to the nation and the society. On the one
hand, coal has been decontrolled and on the other
hand a massive price like has been made. Will you
please ensure that coal is made available to the genuine
users i.e. entrepreneurs or those manufacturing hard
coke and will you reconsider the increase in prices? On
the one hand you talk of the Minimum Common
Programme and social justice and on the other hand
the poor are being crushed. Will you look into this
aspect?

SHRIMAT! KANTI SINGH : Mr. Speaker, Sir, as
regards increase in the price of coal, it was done with
a purpose. B.I.C.P. had recommended that whenever
prices of steel are decontrolled, the prices of coal should
also be decontrolled because coking coal is primarily
used in manufacturing steel. It had also recommended
that since A and B grade non-coking coal are used in
manufacturing items which are not subject to price
control, the prices of these higher grade coal should
also be decontrolled and we had decontrolled the prices
of coal in accordance with the recommendations of the
B.I.C.P.

" [English]

SHRI BASU DEB ACHARIA : Sir, Bharat Coking
Coal Limited has been referred to BIFR last year as it
was declared a sick company. After allowing the
subsidiaries of Coal India to increase the prices of both
coking and non-coking coal, will this Bharat Coking
Coal Limited be. able to come out of the debt? This is
part (a) of my guestion.
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Now part (b). This is in reply to part (c) of the
question that some companies are being offered 20
blocks. The Steel Authority of India has also been offered
some blocks for operation, for exploitation of coal.
Because there was a proposal that along with the
collieries, some washeries which were previously with
the Steel Authority of India would also be handed over
to SAIL for better production of coal and good quality
of coal, as SAIL is not getting coal. Will the Ministry of
Coal will consider the proposal to hand over those
washeries of Steel Authority of India Limited?

MR. SPEAKER : Shri Basudeb Acharia, | think, the
relevance seems to be remote.

SHRI BASU DEB ARCHARIA : Sir, this is also
related. It is part of my question.

MR. SPEAKER : | do not know whether the Minister
will answer it.

SHRI BASU DEB ACHARIA : Sir, part (a) of my
question, she can reply. | want to know whether by this
decision they will be able to come out of debts after
allowing the said companies to increase the price of
coking and non-coking coal.

Sir, part (b) of my question also, she should be able
to reply. :

[Translation]

SHRIMAT] KANTI SINGH : As regards releasing
B.C.C.L. from the control of B.I.F.R., it will be done after
price decontrol and restructuring of Coal India Limited.

[English]

SHRI SRIBALLAV PANIGRAHI (Deogarh) : | thank
you for having provided me this opportunity to ask a
question. | would like to know from the hon. Minister as
to how this time was chosen- 31st March, 1996 and
19th April 1996 - for giving effect to increased prices in
respect of A, B, C grades of non-coking and coking
coal. The election process had already started by then.
The election process having been started already by
this time, how is it that the Government chose to give
effect to this decision?

SHRI BASU DEB ACHARIA : She cannot reply to
this question as the Government was yours at that time.

SHR| SRIBALLAV PANIGRAHI : Whatever it is. The
Government is a continuous body. It is very important.

Secondly about decontrol, partial deregulation of
coal prices, what impact has it got on the sale of coal
in the local markets? According to our information, the
tender system has been resorted to even in respect of
other types of coal and there is a steep resistance to
this new system. Tenders are not being floated by local
markets in NCL. There is a lot of coal available, but
why are you taking recourse to this procedure now? |
would like to know whether this new system has been
agreed upon by all the subsidiary coal companies.

SRAVANA 11, 1918 (daka)
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My third question is...

MR. SPEAKER : You cannot have third, fourth and
fifth questions!

[Translation]

SHRIMATI KANT! SINGH : Mr. Speaker, Sir,
Government of India decontrolled the price on 22.3.1996
and the Coal India issued orders for increasing the
prices on 31.3.1996

[English]

SHRI SRIBALLAV PANIGRAHI : | did not get the
answer. But | leave it to you, Sir.

MR. SPEAKER : Now Prof. Rita Verma. Since
Achariaji has raised the BCCL point, | thought Prof. Rita
Verma should get a chance!

[Translation]

PROF. RITA VERMA : Mr. Speaker, Sir, in the first
instance, | seek your protection that the hon. Minister
should give pointed reply to the pointed questions.
Panigarhi ji had asked that after the election process
started...(Interruptions)

[English]

MR. SPEAKER : Come on, you ask a question now.
Do not probe them, Rita ji.

[Translation]

PROF. RITA VERMA : The hon. Minister had just
now observed that with the decontrol in the prices of
steel, the decontrol in the prices of coal must follow. Mr.
Speaker, Sir, the comparison between the two in not fair
as the steel industry has to find a market for its goods
whereas the coal industry enjoys a monopoly.

Secona_ly, will mere increase in the prices release
B.C.C.L. froln the control of B.I.F.R.? But the prevailing
atmosphere of corruption and scams, it may again have
to be brought under the control of B.I.F.R. Mere increase
in prices will not solve the problem. You will have to
take effective measures to anti-corruption. According to
figures given in the statements, after effecting an
increase in the prices of A and B grade Coal, an

_ additional income of Rs.984.92 crores and Rs.70.42

crores has been earned. Are you aware that this
additional income-is a big fraud. The B.C.C.L. officials
in collusion with the Coal Controller revise the grade
every year, or in ‘other words, the D grade Coal is
graded a ca class coal next year and the C grade Coal
is classified as B grade Coal. This is how an increase
in income has shown. Will it be looked into? In case an
inquiry is conducted, | will help in the probe by
furnishing all the figures available with me. Will you
also consider giving a refund to the genuine consumers
who have been victims of this fraud?
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[English]

MR. SPEAKER : | think, that is enough will you
consider or not?

[Translation]

SHRIMATI KANTI SINGH : Mr. Speaker, Sir, the hon.
Member has asked about the corruption. In case we
find any truth in the allegation, we will conduct a probe.

[English]

Investment in Large, Medium and
Small Scale Industries

*322. SHRI ISWAR PRASANNA HAZARIKA : Will
the Minister of INDUSTRY be pleased to state :

(a) the total investment made in large, medium and
small scale industries during the post liberalisation
period from 1991-92 to 1995-96; and

(b) how much of this investment has been made in
or proposed for the North Eastern States including
Assam?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). A statement is laid on the Table
of the House.

AUGUST 2. 1996
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STATEMENT

(a) and (b). The following table shows the Gross
Capital Formation in manufacturing (registered
and unregistered) during the period 1991-92 to
1994-95

(Rs. in Crores)

1991-92 1992-93 1993-94 1994-95

Manufacturing (R) 19453 22919 25977 35582
Manutfacturing (UR) 8260 10313 11044 15467

Total Manufacturing 27713 33232 37021 51049

Sources :- National Account Statistics 1995 and Quick
Estimates on National Income. 1994-95.

(R) Registered

(UR) Unregistered

Separate State-wise figures are not available.
However the following table shows the investment
proposed for All India and the North Eastern States
including Assam from 1991-92 (since August, 1991) till
1995-96 :

(Rs. in Crores)

State Industrial Investment
Intentions (Numbers)

Proposed Investment

IEMs Total

LOls IEMs Total LOls
All India 2369 24971 27340 66537 491410 557947
North Eastern State 14 66 80 1853 3908 5761

(Including Assam)

LOIs = Letters of Intent granted for licensable items.

IEMs = Industrial Entrepreneur Memoranda filed for delicensed items.

[English]

SHRI ISWAR PRASANNA HAZARIKA : Mr. Speaker,
Sir, | am stunned and flabbergasted to see the figures
furnished in reply to my question today. Till this moment,
| used to feel that | was an Indian but these figures
make me feel that | am a North-East Indian, which is
different from being an Indian.

Here in the figures, we find that during the post-
liberalisation period, the amount invested in the country,
in total, in industries is Rs.5,57,947 crore. Out of that,
a paltry Rs.5,761 crore is attributable to the North-East
Indian States. This includes about Rs.3,600 crores for
the gas cracker project on which the Central
Government has been sitting for years, when precious
gas is being flared. If that is deducted, then it comes to
a very, very insignificant figure.

Then, | have with me figures furnished by the
Finance Ministry in answer to my question on the 26th

July, 1996. During the post-liberalisation period of three
years up to 1995-96, the total capital raised from public
issues in 1993-94 was Rs.24,371 crore. Out of that, the
total for all the eight States of North-East India amounts
to Rs. 5.25 crore only and Rs.5.25 crore out of nearly
Rs.25,000 crore comes to 0.0002 per cent. Similarly, in
1995-96, out of more than Rs.20,000 crore raised from
public issues, the amount attributable to this region is
only Rs.19 crore and that amounts to 0.0009 per cent
...(Interruptions)

MR.SPEAKER : Shri Hazarika, you may kindly put
your question.

SHRI ISWAR PRASANNA HAZARIKA : This is a
very important issue. The new economic policy is going
to create two Indias: one, a rich India; the other, a poor
India and the poor India will be from Bihar eastwards,
including Assam and North-East India. The regional
dimension is missing in the new economic policy.
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Now, in our obsession with market driven forces to
determine economic activities, we are putting the unity
and integrity of the country in jeopardy...(Interruptions)

MR. SPEAKER : If you want an answer. please do
not make a speech here...(Interruptions)

SHRI ISWAR PRASANNA HAZARIKA : My question
is this. Does the Government want to make a deviation
from this new economic policy and provide funds to
public sector undertakings to operate in the North-
Eastern States, including Assam, where private
investment is not coming because the factors are such
that profits cannot be maximised?

SHRI MURASOLI MARAN : Sir, | want to erase the
impression from the hon. Member's mind. There is no
such discrimination between one area and another. For
example, the North-Eastern States are getting special
treatment from the Government of India. As you may
know well, the Government has a list of a special
category of States...(Interruptions) By way of Central
Plan Assistance, they receive ninety per cent as grants
as against thirty per cent given to the other category of
States.

MR. SPEAKER : | do" not think he is going into that.
The limited question is, since the North-Eastern States
could not attract investments due to lack of transport
and other infrastructural facilities, under liberalisation
scheme whethaer the Government will try to compensate
it by investing more in public sector.

SHRI MURASOL!I MARAN : Sir, | will come to that.
He made a distinction between pre-reform and post-
reform period. | am told that during post-reform period.
we have left them at the mercy of the private sector. This
iIs not right in the sense that even during the licensing
period, there were backward areas.

According to one particular committee report, during
the licensing period, nearly eighty per cent of the gross
output of the factories, value added and invested capital,
were concentrated in ten States only. The hon. Minister
of Finance has come out with a lot of fiscal incentives
for the development of infrastructure and we have
appointed a working group also. We do our best to
bring in more industries to the North-Eastern States. It
is deriving the attention of the Government.

SHR! ISWAR PRASANNA HAZARIKA : Sir, the
people of Assam cannot be blamed for thinking that
successive Governments of the Centre are perpetuating
the legacy of colonial, exploitative and enclave economy
left over by the Britishers because hardly anything is
being done there. Gas is being flared to take out crude
oil and the profits accruing from selling tea are invested
outside the State of Assam. All these have got to be
rectified in our new economic policy and unless we
take certain special measures for the North-East, then
it will remain the poor cousin of the rest of the country.

As you know, the insurgency is generated mostly
by unemployment and poverty. Therefore, it we have to
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combat this menace, immediate measures have got to
be taken. My objection is that certain incentives that are
referred to by the hon. Minister, are extended to the rest
of the country also. If the incentives that are given to
Assam are also extended to Maharashtra, no industry
will ever come to Assam. | would like to ask whether for
accelerating the growth of the economy of the State of
Assam in general and for rapid industrialisation in
particular. There should also be a separate economic
zone for North-Eastern States.

MR. SPEAKER : The hon. Minister has already
answered that question.

SHRI ISWAR PRASANNA HAZARIKA : My question
is whether a separate economic zone would be created
to provide special incentives to the North-Eastern States
different from other States.

MR. SPEAKER : The hon. Member wants to know
whether a separate economic zone will be created.

SHRI MURASOL!I MARAN : The special economic
zone is a suggestion for action. | would like to tell the
hon. Member that there is already a North-East
Development Finance Corporation which was created
last year. Recently, the hon. Minister of Finance has
announced that income would be exempt from Income
Tax. It has a share capital of Rs. 100 crore at present.
It has started functioning recently. It has made the
maiden advance recently and it is doing its best to
develop industries there. The hon. Member hails from
that area and he knows better. There was a Committee
appointed by the Finance Ministry under the
Chairmanship of Dr. Bartakur.

The situation is not as bad is it is made out to be.
For example. in the educational institutions, both general
and technical, the literacy rate is very good. Mizoram
alone has achieved 100 per cent literacy. Regarding
infrastructure also. the situation is not bad. You cannot
think in terms of conventional large scale industry
...(Interruptions)

That Committee has come out with a certain kind of
proposal. In the final analysis, it is said, “The industries
having a comparative cost advantage have reached
sustainable growth”. The Government can give certain
props for development. But that cannot be continued for
ever. Therefore. they have suggested that there should
be more development in the primary sector.

As you know well, the Green Revolution has not
started in the North-Eastern areas. For example, in
Assam, if paddy land can be made to produce multiple
crops, it will enhance agricultural production to 400 to
600 per cent. This is one of the areas yet to be explored.

For example, there is scope for development of
sericulture, development of weaving as an industry,
horticulture, livestock, forestry etc. Other life-saving
sectors can be taken up.



11 Oral Answers

The water areas of the village can be put under
scientific fishery. The States may develop major Bhil
areas.

This Group observed that industry could stand on
props of concession only for a short while but can not
be sustained in the long run. They have given a long
list. This kind of things should be looked into.

[Translation]

SHRIMATI SUSHMA SWARAJ : Part (b) of the
question related to investment in North Eastern States.
| am sorry to point out that in comparison to the rest of
the country, the investment made in the North Eastern
States presents a dismal picture. As against 2369
licenses for the entire country, only 14 licenses have
been in the North Eastern States. The hon. Minister,
instead of enlightening us about the industrial status of
the N.E. states, is diverting our attention by presenting
a rosy picture about the rate of literacy in these states.
Mr. Speaker, Sir, you also belong to one of the N.E.
States and | also had the privilege of being the first lady
and we know the plight of these states. Sir, you had
rightly observed that because of lack of infrastructure
viz. power, railways, roads, the industrialists are not
setting up industries there. But we have identitied certain
areas where food processing industries can be set up
because of abundance of pineapple. | would request
the industry Minister to approve us whether Government
propose to set up a food processing venture in the joint
sector? | am laying stress on joint venture because it
would involve the private sector also.

[English]

SHRI MURASOLI MARAN : The North-Eastern
region is full of resources - both mineral and agro-
based. But the thing is how to develop it. For example,
Assam coal is of superior quality. Then, there are China
clay, quartz and limestone. All these things are there.
But now the Central Government can intervene only
with regard to licensed industries in which we can play
a role. Otherwise, now we have thrown open the
economy. -

What is wrong with the North-Eastern region is lack
of infrastructure. The emphasis is on infrastructure. That
alone can remove the backwardness. The hon. Finance
Minister, in his Budget speech, has announced an
infrastructure company with a capital of about Rs.5.000
crore. He also announced certain income-tax benefits
- some fiscal benefits. These are there. We should also
try our best to bring more industries to the North-Eastern
areas.

SHRI MRUTYUNJAYA NAYAK : Sir, for the last
five years, | have been drawing the attention of the
House to share my concern that Orissa has been the
most backward State. And Phulbani constituency has
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been the worst as it has no industry. That is a chronic
problem.

So, | would like to know from the hon. Minister -
after the liberalisation policy has come - whether the
Government is thinking of giving priority to those areas
which are mostly tribal and backward.

Has the Government got any Action Plan to identify
those areas for giving such a priority for getting foreign
investment and for improving those areas?

SHRI MURASOLI MARAN : Even though the
question concerns the North-Eastern areas, | can very
well tell that in the present liberalised atmosphere, only
the investor-friendly environment by the Government
can attract industries. Recently, we have also cleared
several projects for Orissa.

SHR! PABAN SINGH GHATOWAR : Sir, earlier there
was a Cabinet Sub-Committee to look after the overall
development of the North-Eastern region. There are
perennial problems and industrial backwardness there.
There are a lot of other problems like insurgency, etc.
Appreciating these problems, earlier, a Cabinet sub-
Committee was formed to look after the overall
development of the North-Eastern region. May | know
from the hon. Minister whether the Government has
disbanded that Cabinet Sub-Committee or whether they
are forming a Sub-Committee to look after that region
because the problems of the North-East are peculiar in
comparison to other parts of the country? May | know
the status of that Cabinet Sub-Committee from the hon.
Minister?

SHRI MURASOLI MARAN : | am sorry to say that |
am not aware of any Cabinet Sub-Committee but in this
liberalised atmosphere, what we can do is this. There
are certain industges which are under the licensed
system. In that area, we can play a role and we can
make certain investments in the North-Eastern sector.
Otherwise, in non-licensed industry, it is up to the private
sector and naturally, the private sector will look forward
to increase its profit. So, market-friendly states can come
forward and attract the private sector. In the meanwhile,
we are doing our best, as | have said before, to cater
to the development of the North-Eastern region.

SHRI PABAN SINGH GHATOWAR : Inter-Ministeriai
coordination is Very much required and in that
background, that Sub-Committee was formed.

MR. SPEAKER ; Mr. Ghatowar, that Committee does
not come under the purview of the Ministry of Industry.
It is with the Ministry of Home Affairs. The Minister of
Home Affairs is the Chairman and there are other
Ministers also. There is a Committee of Central Ministers
for economic development of the North-East where the
Home Minister is the Chairman. The question is whether
this Committee has been revived or not. | do not think
that the Minister is expected to know about this as it is
with the Ministry of Home Affairs.
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Committee on Capital Market

*323. SHRI CHAMAN LAL GUPTA
Minister of FINANCE be pleased to state :

: Will the

(a) whether a high power Committee has been set
up to prepare a report on the infrastructure agenda for
capital markets;

(b) if so, the composition of the Committee; and

(c) the time by which the Committee is likely to
submit its report? -

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(c). A statement is laid on the Table of House.

STATEMENT

(a) and (b). In October, 1994 the Ministry of Finance
constituted an Expert Group on the Commercialisation
of Infrastructure Projects under the Chairmanship of Dr.
Rakesh Mohan, the then Economic Advisor to the
Government of India, Ministry of Industry. Other Members
of the Group included the following :

1. Shri K.K. Bhatnagar, Chairman, Housing and
Urban Development Corporation.

2. Shri Shitin Desai, Vice Chairman and
Managing Director, DSP Financial
Consultants.

3. Shri Gajendra Haldea, Joint Secretary,
Department of Economic Affairs.

4. Shri Pratip Kar, Executive Director, Securities
and Exchange Board of India.

5. Shri S.K.N. Nair, Gonsultant (Former Member,

Central Electricity Authority and former
Member, Telecom Commission).

6. Shri Yogendra Narain, Chairman, National
Highways Authority of India.

7. Shri Ravi Parthasarathy, Vice Chairman and
Managing Director, Infrastructure Leasing and
Financial Services Limited.

8. Shri R.H. Patil, Managing Director, National
Stock Exchange of India.

9. Shri. S.D. Saxena, Financial Adviser,
Mahanagar Telephone Nigam Limited.

10. Dr. Pronab Sen, Economic Adviser, Planning
Commission.

11. Shri Pradeep Shah, Managing Director,
Indocean Fund Management.

12. Shri Sidharath Shriram, Managing Director,
Shriram Industrial Enterprises Limited.

13. Smt. Anita Soni, Deputy Director General,
Department of Telecommunications.
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14~ Shri R. Venkatesan, Chief Officer, Reserve
Bank of India.

15. Dr. Arvind Virmani, Adviser, Department of
Economic Affairs.

16. Smt. Lalita D. Gupta, Deputy Managing
Director. Industrial Credit and Investment
Corporation of India (Member Secretary).

The terms of Reference of the Expert Group include,
inter alia, to review the existing legal framework
governing infrastructure sector and to recommend
suvitable modifications to facilitate private sector
participation, to recommend appropriate institutional
arrangements to facilitate raising resources for
infrastructure projects; to examine and make
recommendations to facilitate Public-Private sector
partnership in financing infrastructure projects: and to
make recommendations on how private international
capital flows can best be harnessed for infrastructure
development.

(c) The Expert Group has submitted its report to the
Finance Minister on 22nd June, 1996.

[Translation]

SHRI CHAMAN LAL GUPTA : Mr. Speaker, Sir, in
the reply it has been stated that the Expert Group had
submitted its report to the Finance Minister on June 22,
1996. | would like to know the contents of the
recommendations made by the Expert Group and how
many of them have been incorporated in the Budget. It
has generally been observed that after the presentation
of the Budget, the fall in the share market has upset the
entire economy. | would like to know from the hon.
Minister whether a copy of the recommendations would
be laid on the Table of the House? In the statement it
has been mentioned that there is fluctuation over which
they have no control. If the Finance Minister expresses
his helplessness, how can he reform the economy and
what will be the fate of the country?

[English]
SHRI P. CHIDAMBARAM : Sir, the Report of the

Committee was presented to me on the 22nd June,
1996 and the Report is being processed.

As far as the major recommendations of the Group
are concerned, these deal with fiscal concessions, fiscal
issues relating to infrastructure projects, insurance
provident fund and pension fund, forex, markets, external
commercial borrowings, debt market reforms, regulatory
reforms and institutional innovations for developing the
debt market These recommendations are under
consideration and decisions will be announced as and
when they are taken.

As far as capital market is concerned, | do not think
this Report has any bearing on the capital market nor
do | think what | have presented in the Budget has a
bearing on the capital market. If it is any consolation to
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the hon. Member, all | can say is. in six out of the last
ten years, the stock market declined after the Budget
was presented, particularly, in 1993, 1994 and 1995
but that is completely unrelated to this question.

[Translation]

SHRI CHAMAN LAL GUPTA : The thrust of the Terms
of Reference of the Committee was

(English]

to facilitate raising resources for infrastructure projects
and to recommend suitable modifications to facilitate
private sector participation.

[Translation]

| would like to know what are the recommendations
to maximise private sector participation?

[English]

SHRI P. CHIDAMBARAM : This is a voluminous
report running into over thousand pages. By next weeks
| shall place copies of this report in the library of
Parliament. This report must generate a very wide
debate because there are very important
recommendations in this report.

SHRI NIRMAL KANT! CHATTERJEE (Dum Dum) :
Would you place this report on the Table of the House?

SHR! P. CHIDAMBARAM : Well, | can do that; | can
also lay it in Parliament early next week. | can lay it on
the Table of the House when Parliament resumes next.
But | would lay it in Parliament Library next week. It is
a voluminous Report. We want to print it properly and
place it. It is under printing now.

Sir, the Terms of Reference are : To review the
existing legal framework governing infrastructure sector
and to recommend suitable modifications to facilitate
private sector participation; to recommend appropriate
institutional arrangement to facilitate raising resources
for infrastructure projects: to examine and make
recommendations to facilitate public-private sector
partnership in financing infrastructure projects; and to
make recommendations on how private international
capital flows could best be harnessed for infrastructure
development.

Even if we accept all these recommendations and
implement them, a substantial part of the investment in
infrastructure would still come from the public sector. |
lay great emphasis on public investment in
infrastructure. | would encourage private sector
participation and | would also encourage public sector-
private sector partnership in infrastructure.

SHRI SURESH PRABHU (Rajapur) : Sir, my
supplementary relates to the answer and not to the

question. It is because the question relates to capital
market and the answer given is on infrastructure.

SHRI P. CHIDAMBARAM : The question is not on
capital market. '
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SHRI SURESH PRABHU : Yes, it is. In fact, the
question is titled as ‘capital market.’

The Common Minimum Programme of the United
Front Government says that the minimum investment
needed for infrastructure is to the tune of 200 billion
dollars. This is almost equivalent to rupees seven lakh
crore. In this year's Budget there has been a provision
for targeting only rupees ten billion dollars of FDI into
various sectors including the infrastructure sector. The
authorised capital of the new finance companies is
Rs.5,000 crore but the capital outlay is Rs.100 crore.
So, probably we would require a lot of time to really
reach this figure as anticipated - 200 billion dollars -
and which is needed for investment in the infrastructure
sector.

So, my question to the hon. Minister would be, first,
whether this infrastructure related investment is going
to be targeted for the under-developed areas like the
Konkan, and particularly would be used for providing
drinking water and for construction of roads in these
under-developed areas. Secondly, | would like to know
whether the Government would provide counter-
guarantees to foreign investors or not. We have always
seen that a lot of investment is coming but there is a
difficulty in getting the counter-guarantees. Does the
Report recommend for providing counter-guarantees?
If the State Governments are coming forward to give
guarantees, then would the Central Government provide
the counter-guarantees? If so, on what terms and
whether the under-developed areas would be privileged
to receive such investments?

SHRI P. CHIDAMBARAM : Sir, my good friend has
asked a number of questions. Let me begin with IDFC.

IDFC will have & total capital of Rs.5,000 crore.

SHRI SURESH PRABHU : That is the authorised
capital.

SHR!I P. CHIDAMBARAM : What | have provided
this year is not Rs.100 crore but Rs.1,000 crore in the
Budget - Rs.500 crore in the Budget and Rs.500 crore
would be the share of the RBI. | think you are wrong by
a factor of 10.

SHRI SURESH PRABHU : The provision made in
the Budget is for Rs.100 crore in the Budget.

SHRI P. CHIDAMBARAM : No. Rs.500 crore for the
IDFC and Rs.500 crore would be the share of RBI. Rs.
100 crore is for NABARD.

Sir, | would like my learned friend to go out and tell
people that we have provided for a sum of Rs.1000
crore and not a sum of Rs.100 crore.

Sir, secondly, as far as estimate is concerned, it is
true that the CMP did estimate that our requirement
would be about 200 billion dollars over the next five
years.
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This report places the requirement between 115
billion dollars to 130 billion dollars. But then, when the
expert group relegated the matter to sectoral experts,
they sectorally made recommendations which indicate
the total requirement to be about 175 billion dollars to
180 billion dollars. So, whether we are talking about
130 billion dollars as the report says, or 200 billion
dollars as the CMP says, the requirement for
infrastructure is massive. Unless we find the funds,
public funds, private funds, and semi-public funds, we
will not be able to make India’s infrastructure anywhere
near world-class.

What is the definition of infrastructure? As far as
the Government is concerned, today, | mean until the
Budget, we had included roads, highways, bridges, new
airports’ ports and rail systems as infrastructure. In the
current budget | have added four other areas - irrigation,
water supply, sanitation and sewerage systems. Today
we have ten areas which qualify for infrastructure. We
have taken a number of steps; the hon. Member referred
to some. | have extended the five year tax holiday
under Section 88(i) (a) to all infrastructure investments;
| have given an additional exemption of Rs.10,000
under Section 88; | have made infrastructure funds pass
through funds without any tax liability; we have set up
the IDFC; and we have levied a special customs duty
of two per cent to raise funds which will be matched
with what we will invest in infrastructure.

Now, these funds will necessarily have to go into
the areas where infrastructure is poor and that will take
care of the backward areas, the backward States of this
country. As my learned friend Shri Maran said a little
while ago, in order to receive these funds, in order to
absorb these funds in infrastructure, you must have
proper investment and market-friendly climate in these
States. Unless State Governments also gear themselves
up - like Maharashtra has done, like Gujarat has done
- to receive these investments, you will not get the
benefit of the any kind of funds. But | will do my best
through the IDFC to channelise a bulk of the investment
into the backward States. If | may take the permission
of my learned friend to answer the North-Eastern
Members, we will see that a substantial portion goes to
the North-East also.

SHRI SURESH PRABHU : What about the counter
guarantees?

SHRI P. CHIDAMBARAM : It is not our intention to
give any counter guarantees to any new projects.

Foreign Debt

+
*324. SHRI PRAMOD MAHAJAN

SHRI BRAJ MOHAN RAM :
Will the Minister of FINANCE be pleased to state :

(a) the total amount India owes to global and
domestic creditors during each of the last three years;
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(b) the amount paid to global and domestic creditors
in the form of interest and principal during the above
period, year-wise; and

(c) the amount of loan and interest payable to
domestic creditors during the above period; and

(d) the present position in respect of global and
domestic loans?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(d). A statement is laid on the Table of the House.

STATEMENT

(a) to (d). External debt and debt service of the
country during the last three years are as under :-

External Debt Outstanding (End of period)

(US § willion)
March 94 March 95 September
95*
92,695 9,042 93,843
* Latest available )
External Debt Service
(US $ million)
1993-94 1994-95 1995-96 @
Principal 4,475 6,825 8,166
Interest 3.818 4,130 4,476

@ Provisional

Internal debt and either liabilities of the Government
of India are as under :-

Cumulative Internal Debt and other liabilities of
Central Govt.

(Rs. Crores)
March 94 March 95 March 96 @
4,30,323 4,87,382 5,52,744

@ Revised Estimates.

Debt Service on account of internal Debt and other
liabilittes of Central Government

(Rs. Crores)

1993-94 1994-95 1995-96

Principal 58,482 57,562 63,963
Repayments* Interest 33,017 40,023 47,101

* Excluding discharge of 91 days Treasury Bills. Reserve
Funds and Deposits not bearing interest and suspence
transactions.

SHRI PRAMOD MAHAJAN : Mr. Speaker, Sir,
borrowing as a concept cannot be rejected, if it is
needed, if the quantum is manageable, and if it is utilised
properly. It seems that the Government in the last several
years has failed on all these fronts, and we are almost
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at the doorsteps of a debt trap. The real worry is the use
of debt. If we use it properly, it can be a boon; if we do
not use it properly, it can be a curse.

In this regard, | would like to know from the hon.
Finance Minister as to what is the quantum and
percentage of unutilised external debt in the last three
years, what are the commitment charges paid by us on
it, and what steps the Government proposes to take to
increase the utilisation of external debt?

SHRI P. CHIDAMBARAM : Mr. Speaker, Sir, this
question was answered only three-four days ago at
great length. This question which is now put to me does
not relate to unutilised debts. Unutilised aid, which is
concessional aid, is a completely separate question
and | had answer it in great detail.

But, talking from my memory again, the commitment
charges in the last three years have been a shade
under Rs.60 crore per year. We do not pay interest
charges until we actually draw the amount. We have to
pay only a commitment charge.

Again talking from memory, the unutilised external
aid, the concessional aid - what is called concessional
aid is really borrowing - is about Rs.50,000 crore. Sir,
this question deals with the internal and external debt
to the country and the amount actually drawn.

SHRI PRAMOD MAHAJAN :
involve. How are you using it?

SHRI P. CHIDAMBARAM : | am not hesitating to
answer. That is a separate question for which | have to
get some tables. | do not have those tables with me |
would send them to you. | answered it either in this
House or in the Rajya Sabha two days ago
...(Interruptions) Only two days ago | answered all this.
I am not...(Interruptions)

SHRI PP AMOD MAHAJAN : Sir, the second important
query is about the external debt and the debt service
ratio.

SHRI P. CHIDAMBARAM
question.

SHRI PRAMOD MAHAJAN : Subject to correction,
at the present stage, our debt service ratio is to the tune
of 25 per cent to 26 per cent. Now, what we see today
is that in order to manage this debt service ratio we
must increase the exports and our invisible receipts
should also increase. Now the last two successive
economic surveys show concern about the increase in
exports and invisible receipts also. In this situation how
the hon. Minister of Finance would like to decrease the
debt service ratio? What steps would he like to take in
this respect?

SHRI P. CHIDAMBARAM : Sir, the debt service ratio
has indeed declined from 1994-95 to 1995-96, although
marginally. The debt service ratio is defined as debt
service payment as a percentage of current receipts. In
1994-95, the debt service ratio was 26.63 per cent; in

No, naturally it will

That is a relevant
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1995-96, it was 25.64 per cent, a decline of one per
cent largely because exports grew by about 21 per cent
last year. In the last three years, exports have grown by
about 20 per cent in dollar terms.

But, there is also another ratio which is also relevant,
that too, the debt to GDP ratio, where there has been
a sharp decline. In 1991-92, that too the GDP ratio was
41 per cent; next year, it came down to 39.80 per cent;
the year after, it was 36.26 per cent; In 1994-95, 32.97
per cent; and in 1995-96 29.13 per cent. So, the debt
to GDP ratio is declining very sharply and has declined
by varying percentage points. | do not think we are
anywhere near a debt trap. Although, | would be the
first to say, as we have said in the External Debt Survey
Report, that it is a matter of concern and | share the
hon. Member's concern that we must ensure that the
current receipts continue to be high, exports grow at a
very fast rate and our GDP growth is also maintained
at over seven per cent |f the GDP growth is over seven
per cent and exports continued to grow at over 20
percent and if all of us together make sensible economic
policies to receive...(Interruptions) If all of us together
make sensible economic policies to recieve invisible
receipts, to receive tourists to the country, | do not think
there is any problem about managing it...(Interruptions)

SHRI PRAMOD MAHAJAN : Just half a minute, Sir.

Mr. Finance Minister, at any time has the Government
made any study between the external debt and the
exports? Has the rise in external debt co-related to the
rise in exports and what is the impact on it?

SHRI P. CHIDAMBARAM : Actually, if you look at
the figures in the answer, in March, 1995, the external
debt was 99 billion dollars: in September, 1995, it
declined to 93.8 billion dollars. But | would straightaway
say, of decline of about 5.2 billion dollars - 66 percent
- two-thirds is accounted by the appreciation of the
dollar and one-third is by repayment. While | will not
take credit for the entire decline of 5.2 - | am entitled
to take credit, the Government is entitled to take credit
- it has repaid a debt of 1.7 billion dollars. So, we are
confident that our growth in exports and our growth in
GDP will give us enough revenues to repay the debt.
This debt will not come down to zero in a short time. We
are confident that the debt is completely manageble.
You know as well as | do, the proportion of short term
debt in this total debt is less than five per cent
...(Interruptions)

[Translation]

SHRI BRAJ MOHAN RAM : Mr. Speaker, Sir, | would
like to know when will country be free from the debt
scourage? Have the Government chalked out any plan
to rid the country of the curse of debt?

[English]

SHRI P. CHIDAMBARAM : Sir, | do not think it is a
-good idea to be completely debt free. It is not good
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economics. What is a debt? Debt means we are using
the savings of another country. If the savings of another
country can be used in our country that is good. What
is important is what the hon. Member Shri Mahajan
mentioned and that is, are we in a position to service
that debt without detriment to our macro-economic
stability?

SHRI S. BANGARAPPA : Sir, keeping in view the
position prevailing in Mexico and keeping in view the
strength of production and export in our country, are
you in a position to say that our country’s financial
situation is well enough or to say that we have not yet
reached an alarming stage as for as raising of these
loans - domestic or global - is concerned? People are
meetings those demands to clear off the debts.

SHRI P. CHIDAMBARAM : Sir, | am not an expert on
Mexico but | have read some papers on the Mexican
crisis which led to a collapse. The real reason was that
Mexico had a very high Proportions of short-term debt
and their management of the currency was very poor.
But anyway, | am not drawing any comfort from that fact.
All | am saying is that our export growth is high. Our
GDP is growing between six per cent and seven per
cent a year. If we continue to pursue the policies which
will attract foreign investment. The NRI deposits as well
as earnings through tourism, it will be good. As long as
foreign inflows in the country are good, there is no
danger of a debt trap. The External Debt Report says:
“It is a matter of concern.” But | will not use any harsher
or stronger word like “alarming”. We must be very careful
and prudent in managing the debt. But we are confident
that we can manage our debt.

SHRI NIRMAL KANT!I CHATTERJEE : Firstly. | am
intrigued by the figure. In terms of his Budget statement,
our debt servicing in the current year would be Rs.
60,000 crore. Last year, it was Rs. 52,000. But as | add
up, the figures do not exist. For instance, at the end of
September, 1995 the interest payment for external debt
was 4476 million dollars and the internal interest
payment was Rs. 47,000 crore. These two together
would come to Rs. 60,000 crore. While his statement
says, at the end of the current year, it is Rs. 52,000
crore.

MR. SPEAKER : | you want an answer, put your
question quickly.

SHRI NIRMAL KANTI CHATTERJEE : It is very easy
to manage the debt service ratio. It is because we have
a growth rate of seven per cent and inflation rate of 10
percent. So, you take into account this 17 percent as an
addition.

SHR! P. CHIDAMBARAM : | am very grateful for the
second part. It is very supportive. But the first question
is indeed very perceptive. The external debt service of
4.4 billion dollars is the debt servicing not only on
Government account but also on private, and commercial
account. That debt servicing includes commercial
borrowings. The figures add up to the last rupee. The

SRAVANA 11, 1918 (Saka)

Written Answers 22

domestic debt servicing is Rs. 47,101 crore. The external
debt servicing on Government account is Rs. 4899 crore.
The total comes to Rs. 52,000 crore. This 4.4 billion
dollars includes, not only Government debt servicing
but it also includes debts contracted by private or
commercial companies, the exports etc. Those figures
are not addable.

WRITTEN ANSWERS TO QUESTIONS

Market for Textile Industry

*325. SHRI KRISHAN LAL SHARMA : Will the
Minister of TEXTILES be pleased to state :

(a) whether the Indian textiles and garment industry
is losing its market abroad because of not enforcing
quality control and delay in delivery schedules; and

(b) if so, the steps taken by the Government in this
regard?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) There are no reports of our textiles and garment
industry as a whole losing their market abroad because
of not enforcing quality control and delays in adhering
to delivery schedules. However, it may be true for some
individual exporters.

(b) Does not arise.

Delay in Export Proceeds by MMTC

“326. SHRI AMAR PAL SINGH : Will the Minister
of COMMERCE be pleased to state :

(a) whether the attention of the Government has
been drawn to the news item appearing in the Economic
Times dated June 27, 1996 under captioned “MMTC
blacklisted for export proceeds delay”;

(b) if so, the reasons for delay in realisation of the
export proceeds; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHR! BOLLABULLI RAMAIAH) : (a) to
(c). The news item has come to Government's attention.
It may be clarified that MMTC had not been “blacklisted”
for delay in realisation of export proceeds. The Reserve
Bank of of India had issued certain directions on the
subject of MMTC in January, 1996. JThese directions
were withdrawn as soon as MMTC represented the
matter with RBI in February, 1996. It may be pointed out
that as against total exports by MMTC of Rs. 1,320
crores in 1995-96, the outstandings as on 31st
December'95 were only Rs. 50.11 crores, i.e. less than
5%. The reasons for delay in the realisation of export
proceeds include non-payment for wheat exports by a
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country due to financial stringency, non-payment due to
bankruptcy of overseas buyers, and commercial
disputes, etc. MMTC have taken legal steps wherever
feasible to realise the export proceeds.

[Translation]
Closure of Textile Milis

*327. SHRI! RATILAL KALIDAS VARMA :
SHRI CHANDRESH PATEL :

Will the Minister of TEXTILES be pleased to
state :

(a) the number of workers working in the textile
mills of Guijarat;

(b) whether a large number of workers of textile

mills in Gujarat have been rendered jobless due to
closure;

(c) if so, the details thereof and the reasons for
closure;

(d) the steps being taken by the Government to
revive those mills; and '

(e) the assistance provided by the Government for
modernisation and renovation of sick/closed textile mills
of Gujarat?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) The number of workers working in textile mills of
Gujarat is 1.78 lakhs approx.

(b) and (c). As on 31.3.96, no Cotton/Man-made
Fibre Textile Mill was closed under I.D. Act in Gujarat.
23 mills were closed under liquidation and 32 milis
were closed mainly due to financial difficuities. Number
of workers affected was 93741.

(d) and (e). Government has set up Board for
Industrial and Financial Reconstruction (BIFR) to enquire
into the working of sick industrial companies and to
prepare and sanction, as appropriate, schemes for their
revival.

Government had disbursed an amount of Rs. 186.00
crs. as on 31.12.93 as modernisation assistance in
respect of 47 cases in Gujarat under Textile
Modernisation Fund Scheme.

[English]
NTC Mills in M.P.

*328. SHRI THAWAR CHAND GEHLOT : Will the
Minister of TEXTILES be pleased to state :

(a) the total number of mills operated by National
Textile Corporation:;

(b) the details of the scheme, if any for their
rationalisation and smooth operation;

(c) the main points being considered by the
Government under rationalisation policy: and
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(d) the steps taken by the Union Government to
provides sufficient funds fo¥ their smooth operation and
implementation of rationalisation scheme particularly in
the units of Madhya Pradesh?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) There are 120 nationalised mills under the National
Textile Corporation Ltd. (Holding Company) and its nine
subsidiary corporations.

(b) to (d). On account of obsolete machinery due to
lack of modernisation and acute shortage of working
capital, the NTC has been incurring losses leading to
its net worth erosion. As a result, 8 out of 9 subsidiary
corporations of NTC have been referred to and declared
sick by the BIFR. Government has approved a revised
Turn Around Plan in 1995 for NTC mills involving
modernisation of 79 mills at a cost of Rs. 2005.72 crores,
restructuring of 36 unviable mills into 18 viable units,
rationalisation of surplus workforce etc. This plan is
generally in line with the modernisation plan prepared
by the Textile Research Associations. The funds for
modernisation will be raised from sale of surplus lands
and assets of NTC mills. The revised Turn Around Plan
covers the seven mills under NTC (MP) Ltd. Out of the
7 mills under NTC (MP), 2 unviable mills will be merged
into one viable unit and the remaining six units are
proposed to be modernised at an outlay of Rs. 203.69
crores. The modernisation plan has been placed before
the BIFR for their approval before implementation.
Meanwhile to avoid any hardship to the workers,
Government has been meeting the shortfall faced by
NTC mills in payment ot wages and salaries.

[Translation]
fire in Coal Mines

*329. SHRI KACHARU BHAU RAUT : Will the
Minister of COAL be pleased to state :

(a) whether fire in the various coal mines of the
country particularly in Dhanbad has endangered the
lives of lakhs of people;

(b) if so, the details of lose of life and properly due
to fire in coal mines; and

(c) the steps taken/proposed to be taken by the
Government to control and extinguish fire to save the
coal reserves and lives and properly of lakhs of people?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) No. Sir. However,
shallow coal mine fires particularly in Jharia Coalfield
in Dhanbad District are likely to affect persons living
around these fires necessitating their shifting from the
fire areas.

(b) While no loss of life has been reported, damage
to some property has occurred due to these shallow
coal mine fires. The loss of coal in these fires is
unavoidable on account of the coal being the main
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carbonaceous fuel. An estimate of coal reserves lost
due to these unapproachable fires is very difficult.
However, in respect of Jharia Coalfield tires which have
the majority of such fires, a study made a few years ago
could very roughly estimate that coal reserves to the
extent of about 37 million tonnes have been damaged
in these fires.

(c) The main problems arising of these shallow
fires exist in Jharna Coalfield of Dhanbad District in
Bihar where twenty two fire projects to deal with such
fires at an estimated cost of Rupees 114.57 crores are
under various stages of implementation. With the
otiective of finding a long-term solution to the problem
of Jharia Coalfield fires, a diagnostic study under the
Jharia Mine Fire Control Technical Assistance Project,
assisted by World Bank, has been completed in June,
1996. Action on preparation of final report has been
initiated by the consultant engaged for the purpose.

[English]
Credit Card Facility

*330. SHRIB.L. SHARMA PREM : Will the Minister
of FINANCE be pleased to state :

(a) the details of the nationalised banks that have
provided credit care facilities to their customers:

(b) whether these banks have gone under losses
on account of defaults on the part of the credit card
holders;

(c) it so, the accumulated amount of defaults on this
account as on date, bank-wise; and

(d) the remedial measures being taken in this
regard?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
The following nationalised banks have issued credit
cards on their own or in collaboration with other
banks :

Bank of Baroda
Indian Overseas Bank
Andhra Pradesh
Allahabad Bank
Canara Bank
Corporation Bank
Vijaya Bank

Punjab & Sind Bank
Central Bank of India
Bank of India

Bank of Maharashtra
United Bank of India
Union Bank of India
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14. Syndicate Bank
15. Oriental Bank of Commerce
16. Dena Bank

(b) and (c). As per the information available with
Reserve Bank of India the following nationalised banks
have reported write off of losses on account of defaults
on credit cards during the last 3 years :

(Rs. in lakhs)

S.No.Name of the Bank 1993-94 1994-95 1995-96

1. Syndicate Bank 0.41 Nil Nil
2. Union Bank of India Nil Nil 0.01
3. Bank of India Nil 3.12 Nil
4. Vijaya Bank Nil 0.02 12.94
5. Onental Bank of Nil Nil 0.36
Commerce
6. Bank of Baroda Nil 0.23 4 .45
7. Andhra Pradesh 1.06 3.82 9.71
8. Canara Bank 1.75 10.69 16.86

(d) The banks have taken a series of steps such as
hotlisting the credit cards of the defaulters. denying
renewal of cards, following up by personal visits, issue
of legal notices and filing suits against detfaulters, etc.
for recovery of the overdues. Banks are issuing credit
cards only on selective basis, after satisfying themselves
about the credentials of the potential cardholder.

Currency Printing Press, Mysore

*331. SHRI S.D.N.R. WADIYAR : Will the Minister
of FINANCE be pleased to state :

(a) whether the Currency Printing Press at Mysore
has started tunctioning:

(b) if so, when;

(c) the total amount spent for the establishment of
the above Press:

(d) the number of employees working in the above
Press:

(e) whether the Government propose to give
perference in employment to those persons who have
given their lands and the local people: and

(f) if so, the details thereot?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
Yes. Sir.

(b) Since June 1. 1996.

(c) Rs. 228 crores (approx.) at the end of May,
1996.

(d) 234 at the end of June, 1996.
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(e) and (f). In the matter of recruitment of staff,
Government of India guidelines are being followed.

Seizure of Gold at Indira Gandhi
International Airport

*332. SHRI MOHAN RAWALE :
SHRI MANORANJAN BHAKTA :

Will the Minister of FINANCE be pleased to state :

(a) whether a large quantity of gold biscuits
concealed in the dryice compartment of food-trolley
were seized from a Frankfurt-Delhi Lufthansa flight at
Indira Gandhi International Airport, New Delhi on July
8, 1996,

(b) if so, the details thereof;

(c) the total amount of gold seized at Indira Gandhi
International Airport during each of the last three years
and the value thereof;

(d) the details of the persons arrested in this regard;
and

(e) the present status of the prosecutions launched
against them?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(e). The Customs authorities at the Indira Gandhi
International Airport, Delhi seized 184 gold biscuits
weighing 21.45 Kgs. valued at Rs. 1.09 crores found
concealed in the dry ice compartment of two food trollies
of Lufthansa airlines flight LH 760 which arrived on
9.7.1996 from Frankfurt. Investigations have revealed
that seized gold was attempted to be smuggled by two
passengers in collusion with four staff members of a
flight catering unit. All the accused persons have been
arrested.

The details of seizure of gold and the number
of persons arrested at the Indira Gandhi
International Airport during the last three years are as
follows :

Year Quantity Value No. of

(In Kgs) (Rs. in Lakhs) Persons

Arrested
1993-94 64.459 287.45 33
1994-95 54619 255.11 25
1995-96 105.830 512.60 27
1996-97 30.000 158.88 4

(upto 30.6.96)

The details of persons prosecuted in connection
with smuggling of gold through the Indira Gandhi
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International Airport and status of prosecution are as
follows :

Year No. of Status of Prosecution
Persons Evidence Decided Absco-
Prosecuted Stage nding
1993-94 34 28 5 1
1994-95 19 15 3 1
1995-96 27 27 - -
1996-97 3 3 -

(upto 30.6.96)

[Translation]
Foreign Investment by NRis

*333. SHRI KASHIRAM RANA
SHRI MOHAMMAD ALl ASHRAF FATMI :
Will the Minister of INDUSTRY be pleased to state:

(a) the value of foreign investment made by the
non-resident Indians during each of the last three years:
and

(b) the details of the investments made in the
backward areas out of the above investment?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) The investment proposals from the Non-
Resident Indians approved during the last three years
are as under :

(Rs. in Crores)
1993 1994 1995
3249.92 . 5123.41 6416.06

(b) Details of investments made by the NRIs in
backward areas are not centrally maintained.

[English]
Deposits Attracting Scheme of Banks

“334. SHRI BANWARI LAL PUROHIT : Will the
Minister of FINANCE be pleased to state :

(a) whether the State Bank of India or any other
public sector bank propose to evolve a scheme to
compete with the non-banking financial companies in
the matter of attracting deposits;

(b) if so, the details thereof:

(c) whether the functioning of non-banking financial
companies are affecting adversely the functioning of
nationalised banks; and

(d) if so, the facts and details thereof and the
corrective measures proposed to be taken in this
regard?
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
The size as well as the diversity of functions of SBI and
other public sector banks make them non-comparable
with NBFCs and hence NBFCs do not pose a very
major challenge to SBl/other public sector banks.
Depositors who patronise banks do so for many reasons
including security of deposits, package of services
offered like remittances and collection of cheques and
other investments, safe custody facilities etc, which are
not offered by the NBFCs.

(b) to (d). Do not arise.

[Translation]
Reward Money

*335. SHRI LAKSHMAN SINGH : Will the Minister
of FINANCE be pleased to state :

(a) whether the Government propose to increase
the reward amount for the persons helping in the arrest
of smuggling of narcotics; and

(b) it so the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
No, Sir.

(b) Does not arise.

[English]
Incentives for Promotion of Exports

*336. SHRI SANUPAN THORAT : Will the Minister
of COMMERCE be pleased to state :

(a) whether the Government have worked out a
package of incentives for promotion of exports during
the last three years, if so, results achieved thereunder,
year-wise and industry-wise;

(b) the new strategy of Government to give further
impetus to boosting of exports and the details thereof
alongwith the projections for the current year and next
two vyears;

(c) whether the Government propose to introduce
suitable changes in the legal framework of the country
to bring it on international standard to facilitate promotion
of international trade;

(d) if so. the details of changes proposed:.

(e) whether the Government have received
complaints regarding serious misuse of incentives
provided for exports;

(f) if so, the details thereof; and

(9) the action taken against the fraudulent parties?
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THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to
(g). Efforts to promote Exports is a continuous process
which is reviewed from time to time based on, inter alia.
inter-action with trade and industry. The incentive
schemes for export promotion include duty free/
concessional duty import of inputs required for export
production, duty drawback facility, refund of terminal
excise duty. tax concessions on export profits,
concessional export credit and Exchange Earners
Foreign Currency (EEFC) account scheme. Results
achieved are reflected in the sustained annual growth
of exports between 18% to 21% in dollar terms over the
last three years, resulting in exports during 1995-96 of
US $ 31.83 Billion compared to exports of US $ 18.4
Billion in 1992-93.

2. Sectors which have recorded significant
export growth include engineering goods,
electronics, computer software, chemicals
and related products, gem and jewellery,
textiles etc. Data on yearwise and industry-
wise results is contained in the publications
of Director General of Commercial
Intelligence and Statistics on Trade Statistics
which are available in the Parliament Library.

3. Exports are being accorded national priority
so as to sustain an annual growth rate of
20% during the 9th plan period. The new
initiatives taken in this regard include the
setting up of the India Brand Promotion Equity
Fund and operationalisation of the Crucial
Investment Balancing Scheme. The long term
Export Policy for the 9th Five Year Plan will
also be formulated to achieve the projected
growth in exports. Efforts are also being made
to involve State Governments in export
promotion.

4. Government is continuously monitoring
developments in international trade with a
view to meeting the international standards
including on matters related to the legal
framework.

5."Some complaints have been received
alleging general misuse of the Value Based
Advance Licensing Scheme relating to non-
existence of applicant firms, over invoicing
and misdeclaration. Action has been initiated
under the provisions of the Foreign Trade
(Development and Regulation) Act, 1992 to
deal with such cases. Investigations
however, have so far not revealed any large
scale violation of the incentive schemes
under the policy. The schemes are also
constantly monitored with a view to
identifying anomalies during its implemented
and for making amendments wherever
necessary.
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[Translation]
Export of Floricultural Products

“337. SHRI JAl PRAKASH AGARWAL : Will the
Minister of COMMERCE be pleased to state :

(a) whether there is great potentiality of exporting
floricultural products from the National Capital Territory
of Delhi;

(b) it so, the steps taken by the Government to
promote the export of floriculture; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a)
Exports of floricultural products during the last three
years i1.e. 1993-94, 1994-95 and 1995-96 are as
under : .

(Value Rs. in Lakhs)

1993-94 1994-95 1995-96

(i) Cut Flowers Fresh 99.64 294.81 1013.83
(ii) Other Cut Flowers 1092.12 1957.80 3411.38

and Flower Buds.

(Source : DGCI & S. Calcutta)

State-wise data of exports is not maintained. No
study has been conducted by this Ministry to assess the
potential of exports of flouricultural products exclusively
from the National Capital Territory ot Delhi.

(b) Some of the steps taken by the Government to
boost the export of floricultural products, inter-alia,
include :

1. Providing Financial assistance for
development of infrastructure such as
retrigerated/insulated vans and setting up of
pre-cooling/cold storage units;

2. Establishing five walk-in-type cold storages
at airports (including Delhi) for export
consignments awaiting clearance:

3. Setting up of a dedicated facility for handling
export cargos of perishable products
including cut flowers and tissue culture plants
at international airport at Delhi;

4. Streamlining and.simplification ot plant
quarantine procedures for expeditious
clearance of cargo:

5. Concessional customs duty on specified
goods required for Green Houses;

6. Making available the benefits of duty free
imports under the 100% Export Oriented
Units/Export Processing Zones Schemes to
units engaged in floriculture and permitting
sale of 50% of their production in the
Domestic Taritf Area;
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7. Implementation of a UNDP-assisted Project
on Floriculture for enhancing production and
exports of cut flowers. Some of the activities
to be undertaken in this project include of
crop manuals, undertaking market surveys
in international fairs/exhibitions.

(c) Does not arise.
[English]
Economic Cooperation with Thailand

*338. SHRIMATI VASUNDHARA RAJE : Will the
Minister of COMMERCE be pleased to state :

(a) whether the Government propose to establish
economic cooperation with Thailand;

(b) if so, the areas in which Indo-Thailand economic
cooperation is proposed to be established;

(c) whether any agreement has been signed
between the two countries in this regard; and

(d) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULL!I RAMAIAH) : (a) and
(b). Yes, Sir. India and Thailand are co-operating
extensively in trade, investment, industrial and other
economic areas.

(c) and (d) A Bilarteral Trade Agreement, an
Agreement for the Avoidance of Double Taxation and
an Air Services Agreement are amongst the bilateral
agreements that have been signed officially between
the two sides.

Export of Tobacco

*339. SHRI SOUMYA RANJAN : Will the Minister
of COMMERCE be pleased to state :

(a) the total quantity of tobacco exported during
1995-96;

(b) the amount of foreign exchange earned as a
result thereoft country-wise;

(c) whether the Government propose to increase its
export during 1996-97;

(d) if so, the details thereof; and

(e) if not, the: reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). The total quantity and value of Tobacco exported
during 1995-96 is as under :

Tobacco Qty. Value
(tonnes) (Rs. crores)
Unmanutactured 61517 297.31
Manutactured 9913 68.50
Total 71430 365.81
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Country-wise details are available in the monthly - ) ,
bulletin/Annual numbers of the ‘Foreign Trade Statistics o _Z_ 3 4 5 6
of India’ published by the Directorate General of 7 -
Commercial Intelligence and Statistics (DGGI & S). 9. Belorussin 1 0 1 0.05
Calcutta copies of which are available in the Parliament 10. Bermuda 8 1 7 176.07
Library. 11. Brazil 1" 8 3 0.12
(c) to (e). Keeping in view the export performance 12. Brifish Virginia 13 7 6 16.22
during 1995-96 and the prospects of exports during 13. Bulgaria 3 2 1 1.91
1996-97, Government has fixed the targets for exports 4. Canada 18 - 58 60  1558.18
as mentioned below : 15. Cayman island 2 0 2 6.50
R T e e e e e 16. Channel Island 5 1 4 3.25
Tobacco Qty. Value 17. China 47 30 17 669.96
(tonnes) (Rs. crores) 18 Croatia 1 1 0 0.00
Unmanutfactured 65000.00 325.00 ;: Si;‘r’:jep“b'"' ZZ 1: 2 ;Z;
Manufactured 11000.00 77.00 21 Denmark 92 39 53 256.96
Total 76000.00 402.00 22. Estonia 2 0 2 7.3
- - O — 23. Finland 60 35 25 82.03
24. Chile 1 1 0 0.00
Foreign Collaboration in indian Projects 25. France 293 156 137 1299.64
26. Greece 2 0 2 0.60
*340. SHRI JAGAT VIR SINGH DRONA : Wil the 27. Germany 1060 591 469  2981.89
Minister of COMMERCE be pleased to state : 28. Hawai Islands 2 2 0 0.00
(a) the details of the foreign countries who have 29. Hongkong 105 22 83 990.91
offered to set up their projects in private sector/ 30. Hungary 14 6 8 2.43
public sector in India, country-wise and project-wise; 31. Indonesia 8 2 6 31558
and 32. Ireland 36 10 26 208.88
(b) the reaction of the Government in this regard? 33. lsle of Man 2 ! ! 0.73
34. Israel 95 a7 48 4159.78
THE MINISTER OF STATE OF THE MINISTRY OF 35. Italy 413 242 171 1112.79
COMMERCE‘(SHRI BQLLA BULLI RAMAIAH) : (a) aAnd 36, Liechtenstein ; ] o 0.00
(b). The detaul; of pro;ecAts approyed, both cpumry-mse 37. Japan 573 391 182 2026.66
anq sector-wise |nv.o|vmg vforel‘gn direct investment 38. Kazakhstan ; 0 ; 150
during the post policy period i.e. from 01.08.91 to
31.05.96 are given in the enclosed Statement-l and 39. Korea (North) ! 0 ! .17
Statement-Il attached respectively. 40. Lebanon 2 2 0 0.00
41. Korea (South) 227 86 141 2636.46
STATEMENT-! 42. Kuwait 8 0 8 444.73
43. Latvia 3 1 2 0.26
Countrywise Approvals for Foreign Direct Investment 44. Luxembourg 9 0 9 57 50
and Fgreign ‘Technology Agrrement during the Post 45. Malaysia 48 9 39 1507.38
Policy period from August 1991 to May 1996 46. Mauritius 116 . 109 335934
o ~ (Rs. in Crore) 47. Mexico 9 2 7 252.42
S.  Name of country Total Approvals Amount of 48. Maldives 1 0 1 0.60
No. Total Tech. Fin. Invest. 49. NRI 549 5 544 3575.21
Foreign 50. Nepal 2 0 2 3.02
1 2 3 4 5 6 51. Netherlands 439 197 242 1926.11
— e 52. New Zealand 20 13 7 50.69
1. Afganistan 1 0 1 0.10 53. Nigeria 2 0 2 1.54
2. Australia 169 75 94  2057.40 54. Norway 30 14 16 9.15
3. Armenia 1 0 1 0.10 55. Oman 9 1 8 566.23
4. Austria 139 95 44 96.23 56. Panama 3 1 2 2.55
5. Bahamas 4 0 4 9.35 57. Papua New Guinea 0 1 1.92
6. Bahrain 7 0 7 7.52 58. Phillipines 34 18 16 351.08
7. Argentina 2 1 1 18.38 59. Poland 12 9 3 4.95
8. Belgium 68 28 40 434.45 60. Portugal 12 7 5 188.92
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1 2 3 4 5 6 1 2 3 4 5 6
61. Qatar 1 0 1 4.53 79. UK. 933 502 431 4532.25
62. Romania 1 1 0 0.00 80. U.S.A. 1731 836 895 17312.36
63. Russia 80 22 58 141.06 81. Ukraine 11 4 7 1.58
64. Saudi Arabia 12 1 11 618.29 82. Venezuela 1 1 0 0.00
65. Singapore 235 60 175 1471.24 83. Uruguay 1 0 1 0.00
66. Scotland 2 1 1 0.05 84. Euro Issues 28 0 28 6931.44
67. South Africa 8 6 2 16.02 85. West Indies 0 3 1.95
68. Slovakia 4 3 1 0.05 86. Yugoslavia 1 2 2.45
69. Spain 43 26 17 36.84 87. Unindicated Country 27 8 19 20.98
70. Sri Lanka 12 0 12 7.72 88. Malta 1 1 0 0.00
71. §weden 114 72 42 1065.90 89. Gibraltar 1 0 1 98.21
72. Slovenia 2 2 0 0.00 90. Maldova 1 1 0 0.00
74. Taiwan 87 46 41 48.91 92 Jordon 1 0 1 0.01
75. Tatarstan 1 0 1 0.05 93. Vietnam 9 0 1 0.03
76. Thailand 63 20 43 2390.41 94 San Salvador 4 1 0 0.00
77. Turkey 1 1 0 0.00 .
78. UAE. 29 3 26 490.73 Total 8713 4034 4679 71058.23
STATEMENT - I
Sector-wise Break-up of Foreign Collobration Cases approved During the
Post Policy Period from 1.08.91 to 31.05.96
] ‘ (Rs. in Crores)
S.No. Name of Industry Total FDI amount % with total
Total Tech. Fin. approved FDI approved
1 2 3 4 5 6 7
1. METALLURGICAL INDUSTRIES
L
Ferrous 217 136 81 3841.10 5.41
Non-Ferrous 58 28 30 768.73 1.08
Special Alloys 40 27 13 25.52 0.04
Misc. (other ltems)-Metallurgy 22 16 6 46.66 0.07
Total 337 207 130 4682.01 6.59
2. FUELS
Power 24 1 23 , 6469.52 9.10
Oil Refinery 106 49 57 6917.10 9.73
Others (Fuels) 70 26 44 922.86 1.30
Total 200 76 124 14309.48 20.14
3. Boilers and Steam 53 31 22 96.74 0.14
Generating Plants
4. Prime Movers Other 33 20 13 17.77 0.03
than Electrical
5. ELECTRICALS EQUIPMENT
Electrical Equipment 922 577 345 1514.45 2.13
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1 2 3 4 5 6 7
Computer Software Industry 341 43 298 1200.45 1.69
Electronics 227 86 141 1327.74 1.87
Others (S/W) 21 12 9 6.81 0.01
Total 1511 718 793 4049.45 ' 5.70 -
6. TELECOMMUNICATIONS
Telecommunications 151 74 77 1320.14 1.86
Radio Paging 34 1 33 431.76 0.61
Cellular Mobile 77 1 76 17169.60 24.16
Telephone Service ’
Total 262 76 186 18921.49  26.63
7. TRANSPORTATION INDUSTRY
Automobile Industry 331 221 110 1733.77 2.44
Air/Sea Transport 51 6 45 1250.84 1.76
Passenger Cars 11 0 11 1715.02 2.41
Others (Transport) 33 18 15 210.21 0.30
Total 426 245 181 4969,84 6.91
8. Industrial Machinery 838 569 269 1510.41 213
9. Machine Tools 101 54 © 47 119.99 0.17
10. Agricultural Machinery 27 20 7 217.77 0.31
11. Earth-Moving Machinery 36 25 11 12.97 0.02
12. Miscellaneous Mechanical 298 136 162 370.15 0.52
& Engineering
13. Commercial, Office & 52 25 27 447.24 0.63 '
Household Equipment
14. Medical and Surgical 39 15 24 170.89 0.24
Appliances
15. Industrial Instruments 112 65 47 74.39 0.10
16. Scientific Instruments 34 12 22 46.74 0.07
17. Mathematical, Surveying 1 0 1 0.12 0.00
and Drawing
18. Fertilizers 37 33 4 917 0.01
19. Chemicals 935 548 387 4712.24 6.63
(other than Fetrtilizers)
20. Photographic Raw 9 4 5 24.88 0.04
Film and Paper
21. Dye-Stuffs 11 2 9 30.24 0.04
22. Drugs and Pharmaceuticals 178 99 79 476.35 0.67
23. Textiles (Including Dyed, 317 .78 239 1624.96 2.29
Printed)
24. Paper and Pulp Including 95 51 44 664.17 0.93
Paper Product
25. Sugar 3 1 2 53.50 0.08
26. Fermentation Industries 44 13 31 788.44 1.1
27. FOOD PROCESSING INDUSTRIES
94 321 2482.48

3.49

Food Products 415




39

28.

30.
31.

32.
33.
34.
35.

36.

37.

39.

40.

41.
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2 3 4 5 6 7
Marine products 83 18 65 82.89 0.12
Miscellaneous (Food prod.) 2 0 2 8.00 0.01
Total ‘ 500 112 388 2573.37 3.62
Vegetable Oils & Vanaspati 26 3 23 43.79 0.06
Soaps, Cosmetics and 25 7 18 105.38 0.15
Toilet Preparations
Rubber Goods 113 65 48 162.43 0.23
Leather. Leather 116 25 91 158.87 0.22
Goods and Pickers
Glass 43 23 20 381.83 0.54
Ceramics 137 46 91 399.18 0.56
Cement & Gypsum Products 46 22 24 433.75 0.61
Timber Products 5 1 4 6.37 0.01
Defence Industries 3 3 0 0.00 0.00

CONSULTANCY SERVICES

Design & Eng. Services 131 35 96 144.26 0.20
Management Services 41 6 35 46.73 0.07
Marketing 24 6 18 22.36 0.03
Construction 6 2 4 4.86 0.01
Others (Consultancy Service) 10 0 10 8.61 0.01
Total 212 49 163 226.82 0.32

SERVICE SECTOR

Financial 118 1 117 1765.87 2.49
Non-Financial Services 172 8 164 2035.35 2.86
Banking Services 9 0 9 . 114.09 0.16
Other Services 14 2 12 786.48 1.1
Total 313 IRt 302 4701.67 6.62
HOTEL & TOURISM

Hotel & Restaurants 141 53 88 1941.25 2.73
Tourism 23 6 17 354 0.00
Total - 164 7 59 105 | 1944.79 2.74
Trading Co. 181 0 181 141.05 0.20
MISCELLANEOUS INDUSTRIES

Horticulture 59 28 31 39.20 0.06
Agriculture 70 38 32 65.62 0.09
Floriculture 150 58 92 109.49 0.15
Others (Misc Industries) 561 361 200 1223.21 1.72
Total 840 485 355 1437.52 2.02

Grand Total 8713 4034 4679 71058.23
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Amendment of Patent Law

2581. SHRIMATI JAYAWANT! NAVINCHANDRA
MEHTA : Will the Minister of INDUSTRY be pleased to
state :

(a) whether the Government propose to meet all
the guidelines as suggested by World Trade
Organisation while amending the Patent Laws:

(b) if so. the likely impacts thereof on the
pharmaceutical industry and the agriculture: and

(c) the steps being taken to protect the interests of
home industry?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (c). As a signatory to the World Trade
Organisation (WTO) Agreement, India is obliged to fulfil
its obligations. The WTO Agreement, inter-alia contains
an agreement on Trade Related Aspects of Intellectual
Property Rights (TRIPs) in respect of provisions
concerning Intellecual Property Rights.” Apart from the
obligations which arose from January 1, 1995 India
has time till January 1. 2000 to implement its obligations
under the TRIPs Agreement and till January 1. 2005 to
introduce product patents in the areas of technology
not protected so far.

Prodution Centre

2582. SHRI RAMESH CHENNITHALA @ Will the
Minister of INDUSTRY be pleased to state :

(a) whether Government received any
representation to revive the production centres at
Ettumanoor Kottayam district Kerala;

(b) whether the Government are aware that the
production centres are idle and employees don't have
any specefic work: and

(c) whether the Government propose to revive the
production centres?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) No. Sir.

(b) Employees of the Centre are not idle. Employees
of this Production Centre are allotted various duties as
per the workload of production and training at the
Centre. Presently, there is no demand for the activities
for which the Institute was set up due to which the
activities of the Production Centre, Ettumanoor are at
low level. The employees are utilised for training
purposes.

(c) There are various reports prepared by Officials
of the Department which were not found practically
acceptable. Presently, the Government has asked the
Director of Industries, Kerala to study and suggest
measures for improving the Centre. This report shall be
examined and considered for acceptance and
implementation if found satisfactory and keeping in line
with the Government Policies.
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Shortage of Jute

2583. SHRI P.R. DASMUNSI : Will the Minister of
TEXTILES be pleased to state :

(a) whether due to shortage of raw jute and
technological obsolesence Jute industry particularly in
West Bengal is facing acute crisis;

(b) it so. the details thereof alongwith the reasons
therefor: and

(c) the steps taken by the Gov_ernment to meet this
situation?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) Particularly on account of short crop and consequent
mismatch between supply and demand. jute mills have
been facing difficulties during 1995-96.

(b) and (c). The following steps have been taken for
increasing production, productivity and quality of raw
jute

More area coverage under high yielding
varieties: accelerating production and
availability of quality seeds: Emphasis on
timely supply of critical inputs; propagation
of improved crop production technology
through demonstration programmes:
encouraging row cropping through supply of
multi row drills: creating additional retting
facilities: organising training of farmers. etc.

World Bank Assistance for Development Projects

2584. DR. ARUN KUMAR SARMA :
Minister of FINANCE be pleased to state :

Will the

(a) whether the Government have sought assistance
from the World Bank for implementation of various
development schemes:

(b) if so, whether Government propose to set up
such schemes in Assam; and

(c) if so, the details thereof?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
Yes, Sir.

(b) Apart from the on-going Assam Rural
Infrastructure and Agriculture Support Project with World
Bank assistance which was signed on 6.6.95. there is
no new scheme proposed to World Bank for assistance.

(c) Does not arise.

Agro Based Industries

2585. SHRI MULLAPPALLY RAMACHANDRAN :
Will the Minister of INDUSTRY be pleased to state :

(a) the details of the States which have granted
exemption tfrom Land Ceiling Act to Agro based
Industries:
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(b) whether such exemption is proposed to be
introduced in other States also: and

(c) if so. the details thereot?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (c). Since Land Ceiling is primarily a
State subject, State-wise information on application of
land ceiling and exemptions thereof are not centrally
maintained.

Production of Cloth in NTC Mills

2586. SHRI HARADHAN ROY : Will the Minister of
TEXTILES be pleased to state :

(a) the quantum of production of cloth and the
number of workers employed in each of the mills in the
country operating under National Textile Corporation
during each of the last three years;

(b) whether there has been a decline in the
production of cloth in these mills:

(c) if so. the details thereof. miliwise: and

(d) the steps taken to improve the production and
the outcome thereof?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (c). On account of obsolete machinery, and acute
shortage of working capital there has been a decline in
the production of cloth in the NTC mills. The enclosed
Statement | and Il indicate the millwise production of
cloth and the number of workers in each of the NTC
mills during the last three years.

(d) Due to total net worth erosion, 8 out of 9
subsidiaries of NTC have been referred to and declared
sick by the BIFR. Government have approved a Revised
Turn Around Plan for modernisation of NTC mills. This
plan is generally in line with the modernisation plan
prepared by Textile Research Associations. The plan
envisages modernisation of 79 mills at a cost of Rs.
2005.72 crores, restructuring of 36 unviable mills into
18 viable units etc..The funds for modernisation will be
met out of the sale proceeds of the surplus lands and
assets of NTC mills. This plan has been placed before
the BIFR for their approval before implementation.
Pending approval of this strategy. Government has been
meeting the shortfall faced by the NTC in payment of
salaries, wages and bonus.

STATEMENT - |

Production of Cloth in Lakh Meters

1993-94 1994-95 1995-96

S.No. Mill-Name

V 71 ‘ 2 » 3 4 5
1. Ajudhia 3.12 4.22 5.89
2. Dayalbagh .00 .00 .00

3. Suraj .00 .00 .00
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1 2 3 4 5
4. Kharar .00 .00 .00
5. Mahalaxmi 6.78 .43 .00
6. Edward 14.94 2.73 2.07
7. Shree Bijay .00 .00 .00
8. Udaipur .00 .00 .00
9. Panipat .00 .00 .00
NTC (M.P)
10. Bengal Nagpur 103.92 20.46 18.07
11. Burhanpur 55.48 22.59 20.31
12. New Bhopal 4.08 1.61 2.21
13. Hira .00 .00 .00
14. Swadeshi .27 .00 .89
15. Indore Malwa .00 .00 4.27
16. Kalyanmal 1.52 .00 3.78
NTC (U.P)
17. Muir .00 .00 .00
18. New Victonia .00 .00 .00
19. Bijli .00 .00 .00
20. Lord Krishna .00 .00 .00
21 Vikram .00 .00 .00
22. Naini .00 .00 .00
23. Maunath Bhajan .00 .00 .00
24. Raebareli .00 .00 .00
25. Swadeshi Kanpur .00 .00 .00
NTC (S.M)
26. Aurangabad .00 .00 .00
27. Digvijay 57.61 15.60 13.10
28. Chalisgaon 69.16 47.75 43.84
29. Jupiter .00 .00 .00
30. Apollo 39.62 29.52 28.30
31. Bharat 37.35 .76 .08
32. Barshi .00 .00 .00
33. Newhind 1.47 .00 .00
34. Dhule 51.05 22.61 14.88
35. Nanded 44 .67 14.45 23.11
36. Mumbai 6.95 .00 .01
NTC (M.N))
37. Model Mills 47.23 15.44 12.96
38. RSRG 33.52 12.22 3.14
39. Indu No. 1. 8.69 34.13 18.48
40. Indu No. 2. 24.18 4.60 .86
41. Indu No. 3. & 4 101.09 34.36 20.61
42. Indu No. 5 36.76 10.64 26.27
~43. Indu No. 6. 00 .00 .00
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1 2 3 4 5 1 2 3 4 5
44. RBBA 46 92 45 .44 4555 NTC (WBABO)
45. Savatram 33.24 19.50 14.05
46. Vidarbh 105 00 00 88. Bengal Tex. 2.49 .00 .00
' ' 89. Manindera .00 .00 .00
NTC (Guj.) 90. Central Cotton 20.32 .00 .00
47. Ahmd. Jupiter 00 00 00 91. Bengal F. No. 1. .00 .00 .00
48. Ahmd. New Textile 00 .00 00 92. Bengal Luxmi 69 .00 .00
50. Jehangir 96.38 2038 00 94. Rampooria 19.30 00 03
51. Petlad 00 00 00 95. Laxmi Narayana .00 .00 .00
52. Mahalaxm 00 00 00 96. Arti .00 .00 00
53. New Mandkhowk 3302  11.00 00 97. Bangasari 6.80 .00 .00
NIC (Apkkg) 99. Joyti Wvg Fact. 0.69 .00 .00
55. Rajkot .00 .00 00 100. Kannoria. .00 .00 .00
56. Rajnagar 1 & 2 .00 .00 .00 101. Sodepur .00 .00 .00
57. Azamjahi 85 00 00 102. Associated Ind. .00 .00 .00
58. Netha .00 .00 00 103. Bihar Cooperative .00 .00 .00
59. Natraj .00 .00 .00 104. Gaya Cotton .00 .00 .00
60. Anantpur .00 .00 00 105. Orissa .00 .00 .00
61. Tripathi .00 .00 .00 TOM. (Kanpur)
62. Adoni .00 .00 00
63. Mysore 00 00 00 106. Laxmirattan .00 .00 .00
64. Minerva 7623 6405  66.02 107. Atherton 00 .00 .00
65. MSK 10.86 5.00 568 T.0.M. (Bombay)
66. Sri Yellamma .00 .00 00 108. Elphinst 4521 00 00
67. Can Can 00 00 00 109, F pl e 8187 5298 2913
68. Algappa .00 00 00 2. riniay ' e :
69 Parvathi 5909 5801 56 85 110. Gold Mohar 73.03 4957 24.20
’ o T 111, J Mig. 1.57 .00 .00
70. Kerala Laxmi .00 00 .00 115 Man;h gd 00 00 20
. S an . . .
71. Vijaya Mohini 00 00 00 <. Madhusu
75 Can Mahe 00 00 00 113. New City 78.52 4492 30.15
’ ’ ) ' 114. Podar Mills 54.91  24.97 12.17
NTC (TNP) 115. Podar Process .00 .00 .00
73. Om Parasakthi .00 .00 00 116. Tata Mills 65.02 00 00
74 Combodia 00 00 00 117. Sitaram .00 43.26 36.78
75 Krishnaveni 00 00 00 118. Kohinoor Mills .00 .00 .00
76. Sri Rangvilas .00 .00 .00 Total 1835.77 991.24 765.14
77. Coimb. Murgan 46.14  70.71 66 .84 — . e B
78. Somasundaram 31.43 32.76 32.74
79. Kaleshwara ‘A’ 29.83 22.45 6.31 STATEMENT - Il
' .00 .00
80. Pankaja 00 Workers on Roll in NTC Mills
81. Kaleshwara ‘B’ .00 .00 .00 = I
82. Pioneer .00 .00 .00 S. Name of the Mill As on As on As on
83. Coimb. Spg, Wvg, 18.78 16.97 7.53 No. 31.03.94 31.03.95 31.03.96
84. Balramverma .00 .00 .00 : > 3 "4 "‘5‘“
85. Sri Sarda 33.27 32.29 32.08 ~ _
86. Sri Bharathi 33.42 35.08 19.22 1. Ajudhia Textile Mills 894 792 732
87. Swad. Pondicher 1250 12.29 2.20 2. Edward Mills 659 563 470
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1 2 3 4 5 1 2 3 4 5
3. Mahalakshmi Mills 775 671 598 55. Vidharba Mill 933 933 897
4. Shree Bijay Cotton Mills 553 543 534 56. Kohinoor
5. Udaipur Cotton Mills 659 610 580 57. Kohinoor 1115 1034 1111
6. Dayal Bagh Spg. Wvg. Mills 577 560 547 58. Kohinoor
7. Suraj Textile Mills 627 616 613 59. Tata Mills 1745 1690 1628
8. Kharar Textile Mills 873 845 811 60. Jam Mfg. Mills 967 910 902
9. Panipat Woollen Mills 744 744 728 61. Podar Mills 1562 1470 1401

10. Indore Malwa Mills 2458 2447 2355 62. Sitaram Mills 626 563 539
11. Kalyanmal Mills 1919 1906 1881 63. Himadri Textile Mills 1161 972 856
12. Swadeshi Textile Mills 832 832 814 64. Ahmedabad Jupiter Mills 1068 1041 1019
13. Hira Mills 14986 1389 1348 65. Ahmedabad New 1276 1253 1243
14. Burhanpur Tapti Mills 1311 1309 1301 Textile Mills

15. Bengal Nagpur Cotton Mills 1914 18498 1744 66. Jehangir Textile Mills 1872 1655 1518
16. New Bhopal Textile Mills 962 961 954 67. Mahalaxmi Textile Mills 900 875 856
17. Atherton West Mills 1415 1320 1295 68. New Manakchowk 969 917 898
18. Bijli Cotton Mills 423 413 393 Textile Mill

19. Lakshmi Rattan Mills 1767 1641 1594 69. Petlad Textile Mills 394 383 382
20. Lord Krishna Textile Mills 1272 1192 1163 70. Rajkot Textile Mills 371 360 360
21. Muir Mills 1698 1600 1591 71. Rajnagar 1573 1541 1526
22. New Victoria Mills 1723 1632 1612 72. Rajnagar 0 Y 0
23. Raebareli Textile Mills 574 551 535 73. Viramgam Textiles Mills 884 864 855
24. Sri Vikram Cotton Mills 650 587 581 74. Azamjahi Mills 800 735 708
25. Swadeshi Cotton Mills. Mau 743 733 708 75. Ananthpur Cotton Mills 575 550 530
26. Swadeshi Mills, Kanpur 1780 1763 1735 76. Adoni Cotton Mills 423 417 411
27. Swadeshi Mills, Naini 1930 1996 1923 77. Natraj Spinning Mills 365 324 290
28. Apollo Textile Mills 1121 1088 1066 78. Netha Spinning Mills 422 419 414
29. Aurangabad Textile Mills 328 313 301 79. Tirupathi Cotton Mills 487 465 444
30. Barshi Textile Mills 481 447 434 80. C.S.W. Mills Cannanore 500 500 478
31. Bharat Textile Mills 1323 1227 1107 81. Kerala Luxmi Mills 728 704 675
32. Chalisgaon Textile Mills 1309 1146 1122 82. Allagapa Textile Mills 961 946 918
33 Dhule Textile Mills 1735 1524 1376 83. Vijayamohini Nills 520 500 476
34. Digvijay Textile Mills 1528 1474 1432 84. Parvathi Mills 1152 1128 1093
35. Jupiter Textile Mills 1067 1016 989 85. Mysore Sp

36. Mumbai Textile Mills 1116 1085 1046 86. Minvera 2427 2351 2307
37. Nanded Textile Mills 1122 972 950 87. Vallama Cotton Mills 651 615 596
38. New Hind Textile Mills 1174 1153 1125 88. M.S.K. Mills, 1172 1062 998
39. Elphinston Mills 1193 1039 928 89. C.S.W. Mills. Mahe 621 609 582
40. Finlay Mills 2121 1842 1741 90. Om Parasakthi 418 402 454
41. Gold Mohar 1526 1370 1335 91. Cambodia 602 593 620
42. Madhusudan Mills 880 817 757 92. Krishnaveni jextiles 363 340 323
43. New City Mills 1714 1646 1600 93. Sn Rangavilas Mills 760 749 730
44. Podar Processers 720 693 671 94. Pankaj Mills 482 472 505
45. Indu Mill. No. 1 2168 2133 2091 95. Pioneer Spinners 361 358 351
46. Indu Mill. No. 2 1145 1115 1089 96. Balramverma Textiles 390 370 344
47. Indu Mill. No. 3 1894 1853 1790 97. Kaleswarar B 576 575 558
48. Indu Mill. No. 4 0 0 0 98. Kaleswarar A 897 797 586
49. Indu Mill No. 5 863 852 828 99. Coimbatore Spg. 1486 1453 1353
50. Indu Mill Dyeworks 557 549 543 & Wvg Mills

51. Model Mill 2049 1905 1835 100. Swadeshi Cotton Mills 964 923 821
52. RSRG Mills 909 860 835 101. Coimbatore Murugan Mills 793 782 751
53. RBBA Mill 1184 1143 1135 102. Somasundaram Mills 764 732 707
54. Savatram Mill 677 647 626 103. Sri Bharathi Mills 1104 1079 1009
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1 2 3 4 5
104. Sri Sarada Mills 845 833 814
105. Bengal Luxmi Cotton Mills 492 456 382
106. Central Cotton Mills 860 838 748
107. Rampooria Cotton Mills 957 753 605
108. Shree Mahaluxmi 671 666 498

Cotton Mills
109. Bangasari Cotton Mills 338 322 310
110. Gaya Cotton & Jute Mills 553 520 496
111. Manindra & B.T. Mills 533 486 465
112. Bengal Fine No.1 718 654 574
113. Luxminarayan Cotton Mills 663 602 553
114. Arati Cotton Mills 443 405 372
115. Saidpur Cotton Mills 256 248 238
116. Bengal Fine No. I 289 282 275
117. Bihar Co-Operatives 396 389 246
118. Associated Ind.(A) 531 519 498
119. Orissa Cotton Mills 747 734 655

120. Jyoti Weaving Factory 266 249 218

Sick and Weak Tea Gardens in Assam

2587. SHRI DWARAKA NATH DAS :
Minister of COMMERCE be pleased to state :

Will the

(a) whether the Government are aware that there
are a large number of sick and weak tea gardens in
Southern Assam out of which some have already been
abandoned and the rest are also not in a position of
survival,

(b) if so, the specific measures taken by the ‘Tea
Board' to revitalise the aforesaid gardens:

(c) whether any welfare measures have been taken
up by the Government to save the lives of tea labourers
of such sick and weak tea gardens:; and

(d) if so, the details thereotf?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to
(d). A survey of the Tea Board sometime back, revealed
that there were 47 weak tea gardens and 5 closed tea
gardens in Assam. The incidence of sickness/weakness
of these gardens has decreased since then owing to
improved economic conditions and continued stability
in the State. The problems faced by sick and weak tea
gardens are quite complex arising out of diverse causes
such as managerial/financial mismanagement,
protracted litigation. These have been discussed with
the commercial banks under aegis of Tea Board to
facilitate funding and related measures.

Tea Board has several schemes for welfare of
plantation workers in tea estates. These welfare schemes
inter-alia include providing grant to the wards of the tea
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garden workers for pursuing studies above the primary
level and also providing financial assistance to
educational institutions. hospitals etc. for construction
of health centres, extension of education and vocational
training and specialised treatment facilities for the benefit
of the tea garden workers and their families.

Tyre Unit at A.P.

2588. SHRI R. SAMBASIVA RAO : Will the Minister
of INDUSTRY be pleased to state :

(a) whether the Union Government propose to set
up a tyre manufacturing Unit at Mangalagiri in Guntur
District ot Andhra Pradesh:

(b) if so, the details thereof;

(c) whether land has been acquired for this purpose
and it so the amount spent thereon: and

(d) by when the aforesaid project is going to be
commissioned and the funds allocated for the project?

THE MINISTER OF INDUSTRY (SHRI MURASOLI!
MARAN) : (a) to (d). There is no proposal with
Government of India to set up a tyre manufacturing unit
at Mangalagiri in Guntur District of Andhra Pradesh in
the Central Public Sector, at present.

Special Duty Concession on Indian Basmati Rice
by European Union

2589. SHRI SANAT KUMAR MANDAL : Will the
Minister of COMMERCE be pleased to state :

(a) whether India had asked United Kingdom and
France for support against Pakistan over retaining the
special duty concession given to Indian basmati rice
exported to the European Union (EU):

(b) whether the European Union has since taken
any decision on retaining the special duty concessions
on Indian Basmati, scarp it altogether, or extend it to
Pakistan as well; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) The
European Commission introduced a new regulation for
import of rice with eftect from 01.07.1995. Under this
regulation, inter-alia, a Reference Price System was
adopted which provides for import tariff concession of
250 ECU per tonne for Pakistani origin husked basmati
rice. India has made its position known to EU,
Government of U.K. and Goyernment of France on the
regulations covering import of rice into EU.

(b) No decision in this regard has been taken by
EU.

(c) Doe  not arise.
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Registered on OTC

2590. SHRI RAM NAIK :
FINANCE be pleased to state :

Will the Minister of

(a) whether Over the Counter Exchanges of India
(OTC) has requested the Security and Exchange Board
of India (SEBI) to exempt the companies registered with
it from the conditions of three years profit before sale
through OTC. and

(b) if so. the reaction of the Government thereon?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P CHIDAMBARAM) : (a)

and (b). The Securities and Exchange Board of India.

(SEBI) has received such a request from the Over the
Counter Exchange of India. SEBI would take a decision
in the matter after taking into account all relevant
factors.

Tax Evasion by Private/Public Sector
companies

2591. SHRIA.C. JOS : Will the Minister of FINANCE
be pleased to state .

(a) whether the Directorate of Revenue has
conducted any internal survey to find out tax evasion by
big Private and Public Sector Companies by various
accounting methods;

(b) if so. the details of the finding: and

(c) the action, if any, being taken to plug the
loopholes in the Income Tax Act, 1961 so that these
companies are also brought into the Tax Net?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
No. Sir.

(b) and (¢) Does not anse.

New Coal Mines

2592. SHRI BRAJ MOHAN RAM : Will the Minister
of COAL be pleased to state :

(a) the names of new coal mines where the Central
Coalfields Limited proposes mining at Balumath under
Patamau district of Bihar;

(b) the quantum of coal reserve likely to be found
in each of these mines: and

(c) the schemes formulated by the Government
for preventing illegal mining of coal in the Balumath
area?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT! SINGH) : (a) and (b). Presently,
one mine i.e. Titariakhar OC is being worked near
Balumath. Geological Reserve of Titariakhar mine is 40
million tonnes.
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(c) Central Coalfields Ltd. have initiated
the following steps for checking/preventing illegal
mining :- .

(i) Continuous plugging of rat holes in abandoned

mines:

(i) Dozing off the approach areas of such rat holes:

(i) Carrying out surprise checks in the abandoned
areas and also in illegal depots with the help of
local police;

(iv) Apprehending people carrying coal from such
depots:

(v) Maintaining constant liaison with District
Authorities.

CCL has also constituted a Task force to suggest
way and means to thwarnt attempts of illegal mining in
CCL's leasehold area.

Coal Mines Depository

2893. SHRI R.B. RAI ; Will the Minister of COAL
be pleased to state :

(a) whether coal mines depository was explored in
Bagrakota areas of West Bengal many years back:

(b) it so, the details thereof:

(c) whether the Government have taken steps to
utilise this depository; and

(d) if so, the details thereot and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) to (d). As per
information furnighed by Geological Survey of India
(GSI), the deposit of coal in Bagrakot area, Darjeeling
District of West Bengal was surveyed by them through
surtace geological mapping in 1964-66 and 1976-78.
The deposit is apparently of uneconomical nature as
the seams are impersistent and the area is highly
disturbed geologically. As such, no exploratory drilling
was carried out and no attempt was made in estimating
the resource potentiality.

Foreign Aid for Development Project of A.P.

2594. SHRI B. DHARMA BIKSHAM . Will the
Minister of FINANCE be pleased to state :

(a) the total foreign assistance provided by the
Union Government for the development of ditferent
projects in Andhra Pradesh during the last two years:
and

(b) the present status of these projects?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
Foreign assistance received by Government of India is
passed on the the States in the form of Additional Central
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Assistance (ACA). The ACA for externally aided projects
released to Government of Andhra Pradesh during 1994-
95 and 1995-96 was Rs.570.38 crores and Rs.444.10
crores, respectively.

(b) The projects are at various stages of
implementation. Normally, the project cycle for
implementation is 5-7 years, therefore. while some
projects at initial stage of implementation (e.g.. A.P.
First Referral Health System Porject) there are other
projects which are at the stage of completion (e.g.,
Environment Protection Training and Research Institute,
Hyderabad).

Retirement Age of PSU’s Employees

2595. SHRI THAKRE RAJABHAU :
SHRI UTTAM SINGH PAWAR :

Will the INDUSTRY MINISTER be pleased to state:

(a) whether on the basis of the interim report of
Fifth Pay Commission, the Government considered to
raise the retirement age of employees of Central Public
Sector Undertakings from 58 to 60 years; and

(b) the decision taken by the Government thereon
and the effective date thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). The employees of the Public
Sector Enterprises are not within the Terms of Reference
of the Fifth Central Pay Commission.

Public Sector Undertaking in Operation in A.P.

2596. SHRI YELLAIAH NANDI : Will the Minister ot
INDUSTRY be pleased to state :

(a) the number of Public Sector Undertakings which
have been operating in Andhra Pradesh as on date.
alongwith their names and locations:

(b) how many of such undertakings have been
identified to be sick and referred to by Buearu of
Industrial and Financial Reconstruction. and

(c) how the Government propose to revamp:
rejuvenate these sick units and run them profitably”

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) According to Public Enterprises survey
1994-95 there were 12 Central Public Sector
Enterprises having their registgred Office located in the
State of Andhra Pradesh. Their name, alongwith the
location of the registered Office are given below :

Name of the P.S.E.. Location of the

Regd. Office
1 2
1. Bharat Dynamics Ltd. Hyderabad

2. Bharat Heavy Plate & Visakhapatnam

Vessels Ltd.

SRAVANA 11, 1918 (Saka)

Written Answers 54

1 2
3. CMC Ltd. Hyderabad
4. Electronic Corpn. of India Ltd. Hyderabad
5. Hindustan fluorocarbons Ltd. Hyderabad
6. HMT Bearings Ltd. Hyderabad
7. Mishra Dhatu Nigam Ltd. Hyderabad
8.

National Mineral Development Hyderabad
Corpn. Ltd.

9. Praga Tools Ltd. Secunderabad
10. Rashriya Ispat Nigam Ltd. Visakhapatnam
11. Southern Pesticides Corpn. Ltd. Hyderabad
12. Sponge Iron India Ltd. Hyderabad

(b) and (c). Two of them namely, Hindustan
Fluorocarbons Ltd. and Southern Pesticides Corpn. Ltd.
are sick and have been referred to Board for Industrial
& Financial Reconstruction. BIFR has appointed
Operating Agency of formulation of revival/rehabilitation
package. The viable revival/rehabilitation proposal
prepared by the Operating Agency is yet to be received.

Rebate on Coir Products

2597. SHRI A.C. JOS : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Union Government propose to
announce rebate for coir products during 1996-97 as
was done during previous year;

(b) if so, when the rebate is likely to be announced;
and

(c) if not, the reasons therefor?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). With a view to encourage
consumption of coir yarn and coir products in the country.
the Government have issued an order on 26th June.
1996 for the continuation of the Rebate Scheme on
sale of Coir Yarn and Coir Products (excluding rubberised
coir products) in the Conr Sector during the year 1996-
97.

(c) Does not arise.

Achievement of P.M.R.Y.

2598. SHRI BHAKTA CHARAN DAS-: Will the
Minister of INDUSTRY be pleased to state :

(a) the achievements made under Prime Minister
Rozgar Yojana for educated Unemployed Youths under
Prime Ministers Rozgar Yojana till date in each State
particularly in Nuapara and Kalahandi districts of Orissa:
and

(b) the amount spent by the Union Government on
the implementation of the scheme in each state so far?
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THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) Statement showing the state-wise
achievements made under Prime Minister's Rozgar
Yojana for educated unemployed youths for 1993-94,
1994-95 and 1995-96 is enclosed as Statement-l.

The achievements made under Prime Minister's
Rozgar Yojana in Nuapara and Kalahandi Districts of
Orissa for 1993-94, 1994-95 and 1995-96 are given in
the Statement-1I attached.

(b) Under Prime Minister's Rozgar Yojana each
entrepreneur is provided subsidy @ 15% of project cost
subject to a maximum ceiling ot Rs.7.500/-. The funds
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for subsidy are authorised to Reserve Bank of India.
These funds are released to the implementing banks by
the Reserve Bank of India for passing on to the
beneficiaries. Hence, the state-wise details for release
of subsidy are not available. The funds authorised to
Reserve Bank of India for release of subsidy for PMRY
beneficiaries is Rs.222.73 crores till now.

Central Government also releases funds for
operational purposes like training, project profilies,
evaluation, contingencies, etc. directly to the State/UTs.
State/UT-wise amount released is shown in the enclosed
Statement-Iil.

STATEMENT
Statement showing State-wise Achievement Under Prime Minister's Rozgar Yojana for 1993-94. 1994-95 and
1995-96
1993-94 ~1994-95 1995-96

S.No. State/UT T;rg;;t 'App'h'c;trc;;s Ta;ééterpplications ?argetm—xplbli.cét‘igﬁ;

(Nos.) Sanctioned (Nos.) Sanctioned (Nos.) Sanctioned

by Banks by Banks by Banks
(Nos.) (Nos.) (Nos.)

2 3 4 5 6 7 8

1. Andhra Pradesh 3335 3418 25000 19851 31900 32556
2. Assam 805 818 6600 6404 9900 9852
3. Bihar 3070 2051 22150 11705 22150 . 15751
4. Delhi 1390 622 4540 1763 4545 3799
5. Goa 200 78 520 285 550 499
6. Gujarat 1870 527 8500 5707 8500 10190
7. Haryana 725 792 4100 . 4600 7200 9353
8. Himachal Pradesh 305 201 2100 2306 2100 2578
9. J&K 205 101 2000 1995 3100 2435
10. Karnataka 2050 1919 15000 13759 17700 16887
11.  Kerala 2755 1595 15000 11123 15000 14135
12. Madhya Pradesh 2710 2992 20000 21840 27050 31566
13.  Maharashtra 4630 4850 20500 26551 35900 40392
14.  Manipur 200 214 2000 2040 4000 1242
15 Mizoram 200 32 250 , 226 250 240
16. Ornissa 865 842 6570 5551 8250 8229
17.  Punjab 965 1061 4900 5357 15000 15531
18. Rajasthan 1410 1257 8300 7666 10400 10272
19.  Tamil Nadu 3560 2794 17400 14519 21800 19304
20. Tripura 200 146 1000 796 1300 1225
21. Uttar Pradesh 4420 3995 27400 23060 35813 37324
22 West Bengal 4170 980 22900 9441 22900 8416
23. Andaman & Nicobar 200 39 250 54 100 101
24.  Arunachal Pradesh 200 124 250 183 300 287
25. Chandigarh 200 81 150 165 150 171
26. D & N Haveli 200 122 250 112 150 156
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1 2 3 4 5 6 7 8 N
27. Daman & Diu 200 13 250 79 100 116
28. Nagaland 200 103 250 216 300 267
29. Lakshadweep 200 Nil 75 19 50 26
30. Meghalya 200 139 300 314 550 566
31. Pondocherry 200 162 460 476 500 513
32. Sikkim 200 Nil 250 75 200 169
Total 32068" 198238" 294148"
* As reported by Staes/UTs. '
STATEMENT-II
Statement showing Year-wise Achievements in Nuapara and Kalahandi districts of Orissa
_ . 1993-04 199495 199596
S.No. District Target  Applications  Target  Applications Target  Applications
(No.) sanctioned (No.) sanctioned (No.) sanctioned
by banks by banks by banks
1. Nuapara 30 27 155 113 65 66
2. Kalahandi 60 56 350 291 235 233
STATEMENT-IlI ] o 3 4 5
Statement showing Statewise amount released by 18. Nagaland 1.00 2.98 0.21
the Union Government for the implementation of 19. Orissa 10.49 68.76 71.46
Prime Minister's Rozgar Yojana 20. Punjab 11.04 62.40 130.15
Amount (Rs. In lakhs) 21. Rajasthan 15.57 92.06 9263
S.No. State/UT 1993-94  1994-95 1995-96 22. Tamil Nadu 39.37. 14532 159.65
I . . 23. Tripura 1.00 7.34 11.73
1 2 3 4 5 24. Uttar Pradesh 38.15 210.65 403.72
i o 99 25. West Bengal 39.00 117.21 80.03
1. Andhra Pradesh 42.49 180.71  303.9 26 Andaman & Nicobar  1.00 4.10 108
2. Assam 964 5137 9848 27. Chandigarh 1.10 4.31 1.89
E}. Arunachal Pradesh 1.00 3.96 2.68 28. Daman & Diu 1.00 311 0.84
4. Bihar 30.32  147.39 11048 29. Dadra & Nagar Haveli 1.00 3.98  1.29
5. Delhi 15.42 2025 3363 30. Lakshadweep 1.00 189 034
6. Goa 1.00 552 389 31. Pondicherry 1.00 8.59 4.54
7. Gujarat 19.02 58.32  69.71 32. Sikkim 1.00 2.87 076
8. Haryana 8.98 48.90  66.43 419.05 202941 pars a7
9. Himachal Pradesh 2.00 25.35 2276 Total o : i >
10. J & K 2.50 19.78 28.73
11. Karnataka 20.38 150.91  161.91 Import of Raw Cashew Nuts
12. Kerala 30.31 155.00 101.22 '
738 2599. SHRI N.K. PREMCHANDRAN : Wil the
13. Madhya Pradesh 25.00 184.85 26 Minister of COMMERCE be pleased to state :
14. Maharashtra 43.20 265.92 193.76 . '
. 6.18 4516 (a) the total quantity of raw cashew nuts imported
15. Manipur 2.65 : ‘ and finished cashew products exported during 1995-96
16. Meghalaya 1.00: 6.54 4.49 and the foreign exchange incurred thereon and earned
17. Mizoram 1.30 2.89 1.65 therefrom respectively;




59 Written Answers

(b) whether the Government have made any plan
to re-introduce the import of raw cashew-nuts under the
import canalisation scheme; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) Data
showing import of raw cashewnuts and export of finished

cashew products during 1995-96 is as under :- v
Qty : Tonnes:
Value : Rs. in lakhs
Import
Qty. Value
Raw Cashew 2.18.019 74,918.09

Export

Finished Cashew 82.385
Products

1,23,106.60

(Source : DGCI & S, Calcutta)

(b) and (c). At present, there is no proposal to
reintroduce the import of raw cashewnuts under
canalising scheme, However, review of export and import
policy is an on-going process and changes in it are
made as and when considered necessary.

[Translation]
Coal India Limited

2600. SHRI VIRENDRA KUMAR SINGH : Will the
Minister of COAL be pleased to state :

(a) the amount spent by Coal India Limited per
annum on Education;

(b) the policy of C.I.L. for incurring expenditure on
Education;

(c) whether any misappropriation of funds allocated
for education has come to the notice of the Government:;

(d) if so, the details thereof, and

(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) As per information
received from C.I.L. Rs.8.27 crores and Rs.9.35 crores
for the year 1993-94 and 1994-95 respectively have
been spent by C.I.L. and its subsidiaries on education.

(b) The policy of Coal India Limited for incurring
expenditure on education is to the extent of financial
grant-in-aid to the educational institutions located in
coalfield areas.

(c) Coal India has no specific information regarding
any misappropriation of funds allocated as grant-in-aid
to educational institutions.

(d) and (e). Does not arise.
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[English]
Amendment in Indian Patent Act, 1970

2601. SHRI ANAND RATNA MAURYA : Will the
Minister of INDUSTRY be pleased to state :

(a) whether applications have been received from
Multi-national Companies for product, patents in
plarmaceuticals, food and agro-chemicals in anticipation
of Faviouable change in the Indian Patent Act, 1970 in
accordance with World Trade Organisations guidelines;

(b) if so. the number of applications pending and
the dates of their pendency; and

(c) the action taken or proposed to be taken
thereon?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (c). The Patent Offices have received
893 patent applications in the field of drug or medicine
from indian as well as foreign companies/institutions
uptil July 15, 1996. The applications for patents will be
taken up for examination after January 01, 2005, as per
the World Trade Organisation (WTO) Agreement which
came into force on 1st January, 1995.

Merger of MTC with MMTC

2602. SHRI RAMASHRAYA PRASAD SINGH : Will
the Minister of COMMERCE be pleased to state:

(a) whether the Mica Trading Corporation has been
merged with Minerals and Metals Trading Corporation
of India Limited in terms of the revival package approved
by Board for Industrial and Financial Reconstruction
(BIFR); and

.
(b) it so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). Yes, Sir. The Mica Trading Corporation of india Ltd.
(MITCO) started incurring losses from 1987-88, and was
referred- to BIFR which declared it sick on 23.4.93. On
8.4.96 BIFR passed an order for the merger of MITCO
with MMTC. Details of the revival package include
reduction in mampower, upgradation of technology, cost
reduction, etc. Accordingly, in terms of the revival
package approved by BIFR, MITCO has been merged
with MMTC with effect from 2.5.96.

Misuse of Pass Book Scheme by Exporters

2603. SHRI DADA BABURAO PARANJPE : Will
the Minister of FINANCE be pleased to state :

(a) the details of the cases of misuse of Pass Book
scheme by exporters detected during the last three years
and the modus operandi adopted therein;

(b), the action taken in each of the cases; and
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(c) the remedial action proposed to be taken to
stop such activities in future?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(c). The Pass Book Scheme. introduced vide para 54 of
the Export and Import Policy, was notified vide Customs
Notification No.104/95-Customs dated the 30th May.
1995, as amended. No instance of misuse of Pass Book
Scheme has been reported by the Custom Houses so
far.

[Translation]
Smuggling of Chemicals

2604. SHRI MAHESH KUMAR M. KANODIA : Will
the Minister of FINANCE be please to state :

(a) whether the Customs officials have busted
international gang involved in smuggling of chemicals
which is used in the production of heroin:

(b) if so, the details thereof:

(c) whether any enquiry has been conducted in this
regard:

(d) if so, the findings of the enquiry: and

(e) the action taken against the persons found guilty
therein?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(e). Customs Authorities at Indira Gandhi International
Airport seized 874 Kgs. of Acetic Anhydride, a precursor
chemical required for manufacture of heroin, on 27.05.96
while attempted to be smuggled out of the country. In
the follow up investigation and raids 1241 Kgs. of Acetic
Anhydride was recovered and seized. Investigations
conducted in this regard did not reveal involvement of
any international syndicate. Seven persons tfound
involved in the case have been arrested.

2

Ganesh Sugar Mills

2605. SHRI PANKAJ CHOWDHARY : Will the

Minister of TEXTILES be pleased to state :

(a) whether Ganesh Sugar Mills in U.P. is lying
closed for the last two years;

(b) whether the Government propose to handover
the mill to private sector;

(c) if so, the details thereof: and

(d) if not, the steps taken by the Government to
revive this mill?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(@) The crushing activities of the Ganesh Sugar Mills
have been stopped since 1994-95 season.

(b) to (d). The Swadeshi Mining & Manufacturing
Company Ltd., which controls Ganesh Sugar Mills has
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been referred to the BIFR which has declared it to be
a sick industrial company. As part of the revival/
rehabilitation package. the BIFR invited offers from the
public for lease/sale/amalgamation of Ganesh Sugar
Mills but no offers have been received. The BIFR has
subsequently passed order for winding up of Swadeshi
Mining & Mfg. Co. Ltd. There is no proposal with the
Government for restarting or reviving the mills.

(English]
Import of Coal

2606. PROF AJIT KUMAR MEHTA :
Minister of COAL be pleased to state :

Will the

(a) whether the Government propose to import 7
million tonnes of coking coal during 1996-97 to meet
the demand of the power plants in the country;

(b) it so, the estimated cost involved in foreign
exchange;

(c) the extent to which the imports are likely to
bridge the gap between demand and supply of coking
coal: and

(d) the extent to which the power supply position in
the country is likely to be improved by import of coking
coal?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT!I SINGH) : (a) to (c). As per
information received from Ministry of Power. during the
year 1996-97, there is a gap of 25 million tonnes of
coal between the demand (215 million tonnes) and the
agreed supply (190 million tonnes) of non-coking coal
in the power sector. To bridge the gap, coastal States
such as Tamil Nadu, Karnataka, Andhra Pradesh and
Gujarat have been advised to import coal for use at
their stations. So tar only Tamil Nadu has imported coal
and presently on import order of 2.5 million tonnes of
coal 1s under execution.

(d) Depending on the quantum of Actual import of
coal the generation of electricity would get augmented. .

Machinery Purchased by BHEL

2607. DR. LAXMINARAYAN PANDEY
Minister of INDUSTRY be pleased to state :

- Will the

(a) whether the Central Bureau of Investigation (CBI)
has conducted an investigation into alleged foreign
exchange violation in the purchase of second-hand
machinery costing around Rs.20 crores by Bharat Heavy
Electricals Ltd. Haridwar:

(b) it so. the details thereof and particular of the
officials involved therein: and

(c) the present status of the investigation?

THE MINISTER OF INDUSTRY (SHRI MURASO! |
MARAN) : (a) to (c) The CBI has registered a rase
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relating to the purchase of a second-hand machinery
by BHEL, Haridwar. The matter is still under investigation
by CBI.

Liabilities of Financial Institutions

2608. SHR! RAJESH PILOT : Will the Minister of
FINANCE be pleased to state :

(a) the quantum of total overdue liabilities of the All
India Financial Institutions and the Nationalised Banks
as on date;

(b) the break-up of the overdue liability, sector-wise
such as large, medium and small industries and
Agriculture separately;

(¢) the details of large and medium industries in
respect of which the overdues are above Rs. ten lakhs;
and

(d) the measures proposal to be taken to recover
the overdues from the defaulting borrowers?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) As
per provisional data provided by the Reserve Bank of
India (RBI) the Total outstanding overdue of loans (Non
Performing Advances) of the 19 nationalised banks and
four leading all India financial institutions (namely
Industrial Development Bank of India, Industrial Finance
Corporation of India Ltd., Industrial Credit and Investment
Corporation of India Ltd. and Industrial Reconstruction
Bank of India) as at the end of 31.03.1996, is given
below:

(Rs. Crores)
Nationalised Banks 27322.26
Financial Institutions (excluding 10558.00

loans guaranteed by the Government/
Export Credit & Guarantee
Corporation)

(b) and (c). RBI has reported that its data reporting
system does not generate information in the manner
asked for. However, as per information provided by RBI,
overdues as a percentage of outstanding advances of
public sector banks as on September 1994 (latest
available) were as under :

Large and medium industries 15.75 %
Small Scale Industries including | 2446 %
industrial estates

Agriculture 24.95 %

Information in respect of financial institutions
mentioned above is being collected and will be laid on
the Table of the House to the extent available and
permissible under Rules.

(d) Banks/fihancial institutions take action to recover
their dues as per their laid down rules/procedures. With
a view to facilitate expeditous adjudication and recovery
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of debts due to banks and financial institutions
Government have enacted the Recovery of Debts due
to banks and Financiai Institutions Act, 1993 to facilitate
quicker recoveries of loan arrears. RBI has also issued
guidelines to all scheduled commercial banks and
financial institutions on 23rd April, 1994 with regard to
disclosure of information regarding defaulting borrowers
of banks and financial institutions. These guidelines,
inter alia, provide for submission by banks and financial
institutions to RBI the details of borrowal accounts which
have been classified as Doubtful, Loss and Suit filed
with outstanding (both funded and non-funded)
aggregating to Rs. 1 crore and above, and circulation
by RBI to banks and financial institutions of this
information which they may make use of while
considering on merits the requests for new additional
credit limits by existing and new constituents.

Government and RBI have been impressing upon
the banks the need to strengthen their Credit Appraisal
Machinery and exercise close supervision and control
over advances. Banks have also been advised to set
up Recovery Cells at their Head Offices. Branch-wise
target are fixed by the banks for recovery of Non
Performing Advances (NPAs) and the performance of
the branch in recovery is to be monitored at Head
Office level on Monthly basis by the Chief Executives.
The Board of Directors is also kept informed about the
progress in recovery at quarterly intervals. In the targets
of recovery, reduction o NPAs are fixed by RBI for
individual nationalised banks after due deliberations/
with banks’ top management. These are monitored by
RBI through periodic meetings with too management of
banks.

Resid®ntial Facilities to Transferred
Judges of High Court

2609. SHRI SATYA PAL JAIN : Will the Minister of
LAW AND JUSTICE be pleased to state :

(a) the details of judges who were transferred from
one State to another State after the enforcement of the
transter policy of the judges;

(b) whether all of them have been provided with all
basic facilities including residential accommodations at
their new place of posting;

(c) if so, the details thereof; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) : (a) The particulars of the Chief Justices and
Judges/Additional Judges, who have been transferred
from one High Court to another are given in the enclosed
statement.

(b) to (d). Section 22 A(1) of the High Court Judges
(Conditions of Service) Act, 1954 provides that every
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Judge shall b'elentitle_d without payment of rent to the including transferred Judges of their respective High
use of an official residence. It is, therefore, obligation Courts. The Central Government has been reiterating
for the State Governments to provide rent-free this statutory requirement to the State Governments from
accommodation and other facilities to the Judges, time to time.

STATEMENT

Particulars of Chief Justices who have been transferred from one High Court to another

(As On 1.8.1996)

S.No. Name of the Judge ;r;nsferred

S/Shri Justice

1. Debapriya Mohapatra Orissa ’ Allahabad
2. Prabha Shanker Mishra Patna Andhra Pradesh
3. Manharlal Bhikhalal Shah Gujarat Bombay
4. Visheshwar Nath Khare Allahabad Calcutta
5. Mamidanna Jagannadha Rao Andhra Pradesh Delhi
6. Viney Krishna Khanna Allahabad Gauhati
7. Gurudas Datta Kamat Bombay Gujarat
8. M. Srinivasan Madras Himachal Pradesh
9. Muniyallappa Ramakrishna Karnataka Jammu & Kashmir
10. Ram Prakash Sethi Jammu & Kashmir Karnataka
11. Udai Pratap Singh Patna Kerala
12. Ashok Kumar Mathur Rajsthan ' Madhya Pradesh
13. Kudarikoti Annadanayya Swamy Karnataka Madras
14. S.N. Phukan Gauthati Orissa
15. Devindra Pratap Wadhwa Delhi Patna
16. K. Sreedharan Kerala Punjab & Haryana !
17. Amratlal Parmanandas Ravani Gujarat Rajasthan
18. Krishana Murari Garwal Madhya Pradesh Sikkim
S.No. Name of the Judge Transferred
from ‘ to
\
— - .Y - — .
1 2 3 | 4
S/Shri Justice
1. R. Daval Sikkim Allahabad.
2.  N.C. Kochhar Delhi Rajasthan
3. B.M. Lal Madhya Pradesh Allahabad
4. B.P. Saraf Gauhati Bombay
5.  R.C. Lahoti " Madhya Pradesh Delhi
6. Arun Madan Delhi Rajasthan
7. Anshuman Singh Allahabad Rajasthan
8. M.L. Koul Jammu & Kashmir Punjab & Haryana
9. M.P. Singh Allahabad Rajasthan
10. D.P.S. Chauhan Allahabad Madhya Pradesh
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11.  A.S. Tripathi

12.  J.N. Dubey

13. S.R. Misra

14. V.V. Kamat

15. M.F. Saldanha
16. P.K. Mukherjee
17.  S.Chatterjee

18.  Satpal

19. V.H. Bhairavia
20. R.D.Vyas

21.  Devinder Gupta
22.  N.Y. Hanumanthappa
23.  S.V. Patil

24. C.Shwappa

25. Pl Krishnamoorthy
26. L.Manoharan
27. V.S Kokje

28. P.P. Naolekar
29. V.D. Gyani

30. B.K. Roya

31.  N.P. Singh

32. G.C. Bharuka
33. S.B.Sinha

34. Rajesh Balia

35. G.S. Singhvi

36. M.R. Calla

37 H.N. Tihari

38. K.S. Makthavatsalam
39. J.E. Prasad

40. L. Rath

41. V.P. Mohankumar
42. A.K. Ganguly
43. M.K. Sharma

44. PK. Deb

45. A.K. Patnaik

46. K. Rajaratnam
47. T.N.C. Rangarajan
48. D.K. Trivedi

49. V.G. Palshikar
50. H.L. Gokhale

51. C.J. Govind

52. R.M. Bapat

53. R.R. Yadav

54.  Vishnu Sahai
55. A.N. Trivedi

56.

O.N. Asthana

3 4
Allahabad Madhya Pradesh
Allahabad Patna
Allahabad Calcutta
Bombay Kerala
Bombay Karnataka
Calcutta Allahabad
Calcutta Orissa
Delhi Punjab & Haryana
Gujarat Bombay
Gujarat Madhya Pradesh

Himachal Pradesh
Karnataka
Karnataka
Karnataka
Kerala

Kerala

Madhya Pradesh
Madhya Pradesh
Madhya Pradesh
Patna

Patna

Patna

Patna

Rajasthan
Rajasthan
Rajasthan
Allahabad
Madras

Andhra Pradesh
Orissa

Kerala

Calcutta
Gauhati

Gauhati

Orissa

Madras

Madras

Gujarat

Bombay
Bombay
Bombay

- Bombay
Allahabad
Allahabad
Allahabad
Allahabad

Delhi

Andhra Pradesh
Madras

Madras
Karnataka
Bombay
Rajasthan
Rajasthan
Gauhati
Allahabad
Madhya Pradesh
Karnataka
Calcutta
Gujarat

Punjab & Haryana
Gujarat
Karnataka
Karnataka
Karnataka
Andhra Pradesh
Karnataka
Patna

Delhi

Patna

Gauhati
Karnataka
Andhra Pradesh
Bombay
Rajasthan
Gujarat

Madhya Pradesh
Andhra Pradesh
Rajashtan
Bombay

Patna

Patna
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57. P.K. Sarin Allahabad

58. Tej Shankar Allahabad

59. S.K. Keshote Rasjasthan

60. N.N.Mathur Rasjasthan

61. R.M. Lodha Rasjasthan

62. O.P. Jain Rasjasthan

63. P.K. Palli Punjab & Haryana
64. T.S. Doabia Punjab & Haryana
65. T.S. Thakur Jammu & Kashmir
66. T.J. Chouta Karnataka

67. B.S. Raikote Karnataka

68. S.R. Naik Karnataka

69. B.K. Somasekhara Karnataka

70. R.J. Babu Karnataka

71. R.G. Vidyanatha Karnataka

72. B.N. Singh NEELAM Patna

73. P.C. Naik Madhya Pradesh
74. Aloke Chakrabarti Calcutta
75. C.A. Rahim Calcutta
76. R.N. Ray Calcutta
77. S.K. Phaujdar Calcutta
78. Basudev Panigrahi Orissa
79. Vidya Nand Patna
80. Sidheshwar Narayan Patna
81. Daljit Singh Dhaliwal Punjab & Haryana
82. Surinder Sarup Punjab & Haryana
83. Jodinder Singh Sidhu Punjab & Haryana
84." Amar Bir Singh Gill Punjab & Haryana
85. Tej Pall Garg Punjab & Haryana
86. Ishwar Prakash Vasishth Punjab & Haryana
87. Bijoy Narayan Patnaik Orissa
88. Sethunatha Sarma Subramani Kerala
89. Cyriac Joseph Kerala
90. T.K. Chandra Shekhara Das Kerala
91. Krishana Saran Shrivastav Madhya Pradesh
92.  Dr. Maithili Sharan Madhya Pradesh
93. Devendra Kumar Jain Madhya Pradesh
94. Smt. Sarojnei Saksena Madhya Pradesh
95. M.S.A. Siddiqui Madhya Pradesh
96. Surya Kumar Tiwari Madhya Pradesh
97. Kamal Kumar Srivastava Allahabad
98. Ashok Kumar Srivastava Allahabad
99. Shreekant Chhaganlal Malte Bombay

100. Suman Dattaram Pandit Bombay

101.  Avinash Somakant Bhate Bombay

102. N.G. Nandi Gujarat

Patna

Madhya Pradesh
Gujarat

Gujarat

Bombay
Allahabad
Himachal Pradesh
Madhya Pradesh
Karnataka
Madras

Andhra Pradesh
Andhra Pradesh
Andhra Pradesh
Madras

Bombay

Gauhati

Orissa

Allahabad
Allahabad
Allahabad
Allahabad
Calcutta

Calcutta

Calcutta

Patna

Himachal Pradesh
Allahabad
Allahabad
Allahabad
Allahabad

Kerala

Madras

Delhi

Bombay

Anehra Pradesh
Allahabad
Calcutta

Punjab & Haryana
Delhi

Calcutta

Punjab & Haryana
Delhi

Punjab & Haryana
Gujarat

Andhra Pradesh
Delhi
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103.
104.
105.
106.
107.
108.
109.
110.
111.
112.
113,
114.
115.
116.
117,
118.
119.
120.
121,
122.
123.
124,
125.
126.
127.
128.
129.
130.
131,
132.
133.
134.
135.
136.
137.

Sharad Sakharam Sudhalkar

K.Ramamoorthy

A.S. Venkatachalamoorthy
Nelavoy Dhinakar
Palanisamy Shanmugam
K. Sampathkumaran

Y. Venkatachalam
T.H.B. Chalapathi

C.K. Prasad-

Syed Rafat Alam

Ram Kishore Singh
Swatanter Kumar

Prem Kumar Jain

Ram Prakash Gupta
Vinod Sagar Agarwal
Pabitra Kumar Ghosh
Sambhu Charan Datta
Sohan Lal Saraf

Dilip Kumar Seth
Pradipta Ray

Gyan Sudha Mishra (Smt.)
‘K.P. Dandapani

Anup Deb

D.H. Nasir

R.K. Mahajan

Malay Sengupta

Ravi Kumar Nehru

B.J. Shethna

K.G. Shah

M.G. Mukherji

Bhawani Singh

Nand Kumar Agarwal
Surinder Sing Nijjar
Vinod Kumar Gupta
Jagdish Chander Verma

* (Has not yet joined. sought extension) ‘

2610. SHRI B.L. SHANKAR : Will the Minister of
LAW AND JUSTICE be pleased to state :

(a) whether there are many bills of the State of
Karnataka lying pending with the Union Government for

Pending Bills of Karnataka State

Administrative approval;

(b) if so, he details of such bills; and
(c) the present status of the Bills?

Guijarat

Madras

Madras

Madras

Madras

Madras

Andhra Pradesh
Andhra Pradesh
Patna

Patna

Patna

Delhi

Delhi

Delhi

Delhi

Calcutta

Calcutta

Calcutta

Calcutta

Calcutta

Patna

Kerala

Sikkim

Gujarat

Himachal Pradesh
Calcutta

Punjab & Haryana
Gujarat

Gujarat

Calcutta

Himachal Pradesh
Rajasthan

Punjab & Haryana
Jammu & Kashmir
Punjab & Haryana «

Punjab & Haryana
Delhi

Bombay

Kerala

Kerala

Punjab & Haryana
Madras

Punjab & Haryana
Madhya Pradesh
Allahabad
Allahabad

Punjab & Haryana
Punjab & Haryana
Madhya Pradesh
Punjab & Haryana
Gauhati

Orissa

Gauhati
Allahabad

Orissa

Rajasthan

Gujarat

Orissa

Andhra Pradesh
Allahabad

Sikkim

Jammu & Kashmir
Rajasthan
Bombay
Rajasthan

Jammu & Kashmir
Punjab & Haryana
Bombay

Calcutta
Rajasthan

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.

KHALAP) : (a) to (c). Only on Bill viz., The Karnataka

State Commission for Determination of Additional Price

of Sugarcane Bill, 1994 is pending with the Union
Government or administrative approval. The Government

of Karnataka had been requested'to provide some
clarifications on the points raised by the Ministry of
Food and the Department of Expenditure which are $till
awaited despite reminder.
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Production of Coal

2611. DR. PRABIN CHANDRA SARMA : Will the
Minister of COAL be pleased to state :

(a) the production of coal'in the coal fields of Assam
during each of the last three years;

(b) the royalty on coal paid to the Government of
Assam during the above period:

(c) whether the Government propose to set up any
coal-based industry in the State; and

(d) if so, the details 1hereof"7

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) The production of
coal in the coalfields of Assam during each of last three
years is as follows :-

(Million tonnes)
1993-94 1994-95 1995-96
1.20 1.19 0.82

(b) The royalty on Coal paid to the Govt. of Assam
during the last three years is as under :

) (Rs. crores)
1993-94 1994-95 1995-96
0.44 0.42 21.59

(c) and (d). In the Ministry of Coal, there i1s no
proposal for setting up any coal-based industry in the
ctate of Assam.

Handloom Weavers Cooperative Societies

2612. SHRI MANIKRAO HODLYA GAVIT : Wil the
Minister of TEXTILES be pleased to state :

(a) the number of handloom weavers cooperative
societies functioning in the country as on January 1,
1996 State-wise; and :

(b) the credit facilities prqvided by the Gov -rnment
to these societies during 1995-96. State-wise”

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) and (b). A statement is attached.

STATEMENT

*No. of **Credit
Handloom sanctioned
weavers (Rs. in crore)

S.No. Name of the State

Coop.
Societies
(Provisio_r_wal) _ -
1 2 3 4
1. Andhra Pradesh 871 87.75

2. Assam _ 2785
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1 2 3 4
3. Arunachal Pradesh - -
4. Bihar 1492 -
5. Gujarat 1314 -
6. Haryana 454 0.75
7. Himachal Pradesh 188 -
8. Jammu & Kashmir 327 -
9. Karnataka 534 3.11
10. Kerala 610 50.92
11. Maharashtra 828 11.81
12. Maharashtra 828 11.72
13. Meghalaya 28 -
14. Manipur 1057 -
15. Mizoram 172 -
16. Nagaland 200 -
17. Punjab 755
18. Orissa 838 60.29
19. Rajasthan 636
20. Tamil Nadu 1521 364.13
21. Uttar Pradesh 4817 16.00
22. West Bengal 1901 89.09
23. Delhi 500 -
24. Pondicherry 14 5.75
25. Goa 3 -
26. Tirpura 61 -

Total 22744 701.32

* As per the information furnished by the State Govts.
** As per the information furnished by the NABARD.

[Translation]
Electronic Industry in U.P.

2613. SHRI BACHI SINGH RAWAT BACHDA : Will
the Minister of INDUSTRY be pleased to state :

(a) whether any scheme pertaining to setting up of
electronic industry under public sector in Northern region
of U.P. is under consideration of the Government; and

-

(b, if so, the details thereotf?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) No, Sir

(b) Does not arise.
[English]
Development of Honey Industry

2614. SHRI N. DENNIS : Will the Minister of

INDUSTRY be pleased to state :

(a) whether honey is used as a medicate by a large
number of the people in the country;
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(b) if so, the details thereof; and

(c) the steps taken by the Government for the
development of honey industry in the country?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). Honey is used in ayurvedic
preparations by firms like Zandu, Charak, Dabur and
Baidyanath. The honey is also used in pharmaceutical
companies using it for their syrup, tonic, cough syrup,
B-complex syrup.

(c) the steps taken for the promotion of beekeeping
industry under KVIC includes the development of
beekeeping industry on modern scientific lines. exploring
and trying to cover the plantation area also. The KVIC
has also introduced high honey yielding varieties of
honey bees viz. appis mellifera in most of the parts of
the country in order to increase the output of honey.
KVIC provides infrastructure support, package of services
such as training, supply of improved tools, equipments,
standard bee boxes on subsidised rates, adequate
technical support and appropnate financial assistance.
The KVIC has formulated national programme on
beekeeping development for a period of three years.
The programme will be implemented through directly
aided institutions. Ninety nine projects have been
identified to be implemented in 96 districts of 21 States
and will be implemented with total cost of Rs. 110
crores generating employment to 50,000 artisans. It is
envisaged that 1500 metric tonnes of apiary honey and
10 tonnes bees wax and 350 metric tonnes dorsata
honey valued at Rs.120.00 crores per annum will be
produced which will contributed to pollination all over
90,000 hectares of vegetables, fruits, oil crops.

Dearness Allowance/interim Relief

2615. DR. KRUPASINDHU BHOI : Will the Minister
of FINANCE be pleased to state :

(a) the details of dearness allowance and interim
relief due for payment for the Central Government
employees as on the end of June, 1996

(b) the steps taken to release the D.A. instalment
and the Interim Relief to the Central Government
employees;

(c) the delay which the payment is proposed to be
made: and

(d) the steps taken in the above matter so far?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBRAM) : (a) to
(d). As at the end of June, 1996, no additional instalment
of Dearness Allowance is due to the Central Government
employees. As regards Interim Relief. the Fifth Central
Pay Commission has been requested to consider
whether another instalment of interim Relief may be
granted to the Central Government employees. Their
Report is awaited.

AUGUST 2, 1996

Written Answers 76

[Translation]
Revival of NTC Milis

2616. SHRIMATI SUMITRA MAHAJAN : Will the
Minister of TEXTILES be pleased to state :

(a) whether BIFR have issued notices to many
textile mills of National Textile Corporation in Uttar
Pradesh for their closure:

(b) if so, the details thereof:

(c) whether the Union Government have received
any proposal from the State Government for the revival
and modernisations, and

(d) if so. the concrete steps being proposed to be
taken by the Union Government in this regard?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) and (b). The NTC (UP) Ltd. with 9 mills under its
control in the state of Uttar Pradesh has been referred
to the BIFR which has declared it to be a sick industrial
company. The BIFR had issued a notice calling for
objections from the concerned parties for winding up
the company.

(c) No specific proposal has been received from
the Govt. of U.P. for revival and modernisation of the
mills under NTC (UP) Ltd.

(d) Does not arise.
[English]
Steps to Improve Liquidity of Industry

2617. SHRI ANNASAHIB M.K. PATIL : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government propose to take steps
to improve the liquidity position of the industry;

(b) if so. the details thereof. and
(c) if not, the reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) : (a)
and (b). The Government and the RBI are fully aware
of the need to ensure flow of adequate funds to industry
and have already initiated several measures in this
direction in the past four months. Among the steps taken
to improve the liquidity position of the industry are the
following :

(i) The Cash Reserve Ratio (CRR) on net
domestic demand and time liabilities has
been reduced from 14% to 12% in phases
and the Non-Resident (External) Rupee
Deposits have also been fully exempted from
CRR.

(i) The Statutory Liquidity Ratio (SLR) on the
outstanding Non-Resident (External) Rupee
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(NRER) accounts has been reduced to 25%
from 30%

(i) The guidelines covering Euro-issues and
External Commercial Borrowing (ECB) have
been liberalised.

(iv) Money Market Mutual funds have been
thrown open to the corporates and others.

(v) The interest rates on term deposits over one
year has been de-regulated to help banks
attract more deposits and minimum maturity
period reduced to 30 days.

(c) Does not arise.
Cases under NDPS Act

2618. SHRI A. SAMPATH
FINANCE be pleased to state :

- Will the Minister of

(a) the number of cases registered under the
Narcotic Drugs and Psychotropic Substances (NDPS)
Act since its enactment: ’

(b) the details of such cases. State-wise:

(c) the steps taken for the rehabilitation of the
addicts:
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(d) whether some cases of misusing of the NDPS
Act has come to the notice of the Government; and

(e) it so. the steps taken by the Government to
check the same?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P. CHIDAMBARAM) : (a)
and (b). As per the information available, a Statement
showing State-wise number of cases registered under
NDPS Act from 1990 to 1995 is annexed. Avaijlable
information for 1986 to 1989 is also given in the
Statement attached. The State-wise break up is not
available.

(c) Through the help of voluntary organisations,
there are a number of drug awareness counselling and
assistance centres and de-addiction-cum-rehabilitation
centres to provide counselling, treatment and
rehabilitation services to drug addicts all over the
country.

(d) and (e). Some complaints have been received
which, on enquiry, could not be proved. However,
whenever misuse of powers by enforcement officials is
proved. punitive action is taken. Human rights have
also been included as a subject in the training curricula
ot enforcement agencies.

STATEMENT

Statewise no. of cases registered under NDPS Act. 1985.

State/U.T. 1990
1 2 3
1. Andhra Pradesh 42
2. Arunachal Pradesh 4
3. Assam 32
4. Bihar 32
5. Goa 33
6. Gujarat 24
7. Haryana 144
8. Himachal Pradesh 65
9. J&K 13
10.  Karnataka 3
11, Kerala 71
12. Madhya Pradesh 49
13. Maharashtra 319
14. Manipur 45
15. Meghalaya 18
16. Mizoram ) 29
17. Nagaland 52
18. Orissa 4
19. Punjab 45

1991

1992 1993 1994 1995

4 5 6 7 8
23 8 215 383 531
4 13 12 17 12
183 96 198 116 73
354 373 124 189 54
13 20 35 35 20
23 19 209 279 251
107 132 151 136 94
6 63 71 88 52
19 41 36 41 55
2 2 213 130 2
60 161 20 144 178
42 96 741 1052 125
759 860 1388 659 414
121 372 323 894 149
2 34 39 87 76
90 162 120 99 250
B4 94 114 75 49
1 15 91 206 5
90 103 319 300 377

|
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1 2 ' 3 4 5 6 7 8
20. Rajasthan 93 134 113 197 403 171
21. Sikkim - - - - - T
22. Tamil Nadu 967 1438 3080 2468 2700 2368
23. Tripura 5 1 1 15 30 38
24. Uttar Pradesh 566 1053 6071 5646 5662 6359
25. West Bengal 250 62 91 172 242 241
26. Delhi 383 554 620 588 644 828
27. Daman & Diu - - - - -
28. Pondicherry 69 6 4 1 5
29. A&N Islands - 4 3 1 3 3
30. Lakshadweep - - - - -
31. D.N. Haveli - - - - - -
32. Chandigarh - - 41 8 12 19

5298 12751 13518 14657

Total 3903

12799

Number of cases registered under NDPS Act, 1885

1986
3228

[Translation]
Export of Handicraft items to USA

2619. SHRI SAHEBRAM SUKRAM BAGUL :
SHRIMATI SUMITRA MAHAJAN :

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government have signed any
agreement with an American Company for the export of
handicraft products to America;

(b) if so. the details thereof;

(c) whether the Government propose to formulate
any scheme for export to Indian handicraft products to
other countries also; and

(d) if so, he details thereof?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) and (b). No agreement has been signed by the
Government with an American Company for export of
handicrafts product to America.

(c) and (d). Yes, Sir. The Government have the
following schemes for export of Indian handicrafts to
various countries including the U.S.A. :-

(i) Promotion of lesser-known crafts like
embroidered goods including zari and
zardoze, lace and lace goods, immitation
Jewellery as well environment-friendly crafts
like paper products and Jute handicratts:

(ii) Exploration of non-traditional markets namely
South America. South Africa, Japan, Israel,

1987 1988 1989
1786 2080 7322

Turkey and newly industrialised countries of
South East Asia; '

(i) Upgradation of Quality standard to make
India's export oriented crafts competitive in
the international market.

(iv) Availability of raw material at internationally
competitive price;

(v) Duty draw-back for certain crafts to neutralise
duties; and

(vi) Export promotional measures viz buyer-
seller's meets, participation in international
fairs and organisation ot Trade Fairg_in India.

Bonus to Central Government Employees

2620. DR. BALIRAM : Will the Minister of FINANCE
be please to state :

(a) whether bonus is paid to the employees of
Central Government drawing a pay upto Rs. 3500/- per
month;

(b) whether any requests have been made by
various employees associations to raise the limit;

(c) if so, the steps taken by the Government in this
regard, and

(d) the time by which the bonus limit is likely to be
raised?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
Bonus is admissible to the Central Government
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employees who are drawing emoluments upto
Rs. 3500/- per month, except in respect of Railways
employees in whose case bonus is admissible to those
drawing emoluments upto Rs.4500/-.

(b) to (d). Requests have been received from some
Employees’ Associations to raise the eligibility ceiling.
The Fifth Central Pay Commission is looking into all
service conditions of the Central Government
employees, including issues relating to bonus

No Industry District

2621. SHRI HARIVANSH SAHAI : Will the Minister
of INDUSTRY be pleased to state :

(a) the details of the districts in Uttar Pradesh
declared ‘no industry districts’;

(b) the steps being taken for their industrialisation;

(c) whether the Government are formulating any
concrete scheme for industrialisation of eastern Uttar
Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (d). Currently, there is no Scheme
under which the Union Government declares ‘No
industry Districts’. The responsibility of industrial
development of any area/district primarily rests with the
State Government concerned. The Central Government
supplements the efforts of the State Government in this
regard.

[English]
Central Advisory Board for Salt

2622. SHRI SHANTILAL PARSOTAMDAS PATEL
Will the Minister of INDUSTRY be pleased to state :

(a) whether the Government reconstitute the Central
Advisroy Board for salt every year; and

(b) it so, the norms laid down in this regard?

THE MINISTER OF INDUSTRY (SHRI MURALSOLI
MARAN) : (a) No, Sir. The Central Advisory Board and
Salt has a term of three years.

(b) The Central Advisory Board for Salt is chaired
by the Industry Minister and the Salt Commissioner is
the Member Secretary. Members of the Board are
nominated from following categories.

- Representatives of Central and State
Governments (both salt producing states and
non-salt producing states);

- Representatives of salt/iodised salt and
refined salt manufacturers;

. - Representatives of salt manufacturing co-
operative socities;
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- Representatives of alkali manufacturers; and

- Persons having knowledge and experience
in public affairs.

Dues of NTC Mill Workers

2623. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of TEXTILES be pleased to state :

(a) whether the Government are aware that dues of
payments viz. gratuity, leave with pay etc. have not
been paid to workers of NTC & BIC Mills for the last
three years;

(b) if so, the reasons therefor; and

(c) the steps taken by the Government to make
immediate payment of the dues of those workers?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (c). There have been some outstanding dues on
account of gratuity, leave with pay etc. in respect of
NTC due to shortage of working capital. A revised Turn
Around Strategy has been approved for revival of NTC
Mills. Since 8 out of 9 subsidaries of NTC have been
reterred to and declared sick by the BIFR, a revised
Turn Around Plan has been placed before the BIFR for
their approval. Once the plan is approved by the BIFR
and funds become available, NTC is expected to clear
the outstandings in respect of gratuity, leave with pay
etc.

In respect of BIC, there are no outstandings as on
date in respect of gratuity and leave with pay.

Production of Cement

2624. SHRI K. PRADHANI : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Government have fixed any target
for the production of cement by 1996-97;

(b) if so, the details thereof;

(c) whether Development Council for Cement
Industry has given certain suggestions for improvement
in the performance of this industry; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). Yes, Sir. The Government has
fixed a production target of 76 million tonnes of cement
for 1996-97.

(c) and (d). The Development Council has
suggested various measures for improving the
performance of the industry, such as adequate allocation
of coal/lignite, improvement of quality of coal, import of
coal, increase in the supply of rail wagons for movement
of cement/coal improved power supply, enhanced supply
of granulated slag, fly ash, gypsum and other inputs,
incentives and additional facilities for export of cement/
clinker etc.
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Bank Branches in Tamil Nadu

2625. SHRIN.S.V. CHITTHAN : Will the Minister of
FINANCE be pleased to state :

(a) the details of branches of Nationalised Banks in
Tamil Nadu, Bank-wise and location-wise:

(b) the amount deposited in these banks during the
last three years. bank-wise;

(c) the amount sanctioned and disbursed to farmers
in the State during the above period, bank-wise:

(d) whether the Nationalised Banks have achieved
the target fixed in regard to sanctioning of loans to
farmers:

(e) if not. the reasons thereof and the remedial
steps taken in this regard: and

(f) the amount realised from the farmers during the
above period?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
and (b). Bank-wise number of branches of public sector
banks functioning in Tamil Nadu as at the end of March
1996 and the amoun<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>